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E-Mail: ro.chittorgarh@gmail.com 01472—255077
—FBaiasthan Regional Office
Sl Rajasthan State Pollution Control Board,
Near FCI,Godown,Chanderia,Chittorgarh
Pin:312021
No. RPCB/RO Chittorgarh /L-25/ Yy 2 Date: 25.09.18

Through Email-e-filing-Urgent
O.A. NO. -43/2019

The Deputy Registrar(Judicial),
Hon’ble NGT,Prinicipal Bench,
Faridkot House, Copernicus Marg,
New Delhi-110001

Email:- judicial-ngt@gov.in

Sub : Regarding submission of action taken report in compliance of Hon’ble N.G.T.
order dated 23.04.2019 in O.A. No. 43/2019 titled as Muzzafar Hussain V/s
State of Raj. :

Ref: 1. Hon’ble NGT’s order sheet dated 23.04.19

2. RSPCB, Chittorgarh  letter no. 1231-34 dated 09/08/2019 forwarded to
Hon’ble N.G.T. regarding action taken report in compliance of Hon’ble
N.G.T. order dated 23.04.2019 in O.A. No. 43/2019 titled as Muzzafar
Hussain V/s State of Raj through e-filing on dated 09/08/2019.

3. RSPCB, Jaipur letter dated 20/08/2019 & 27/08/2019 regarding direction for
deposition of Environmental Compensation.

Sir,
Apropos above, Point wise action taken report is submitted as under :-
Hon’ble NGT has passed order vide order sheet dated 23.04.2019 in O.A. No.
43/2019 titled as Muzzafar Hussain V/s State of Raj and directed to RSPCB,
relevant interalia reproduced as follows :-

" (Part-I)

“We find that ample powers are available under Section 33 A of the Water
(Prevention and Control of Pollution) Act, 1974 with the State Pollution Control
Board to issue any direction, including closure of process, stoppage of/ or
regulation of water, electricity or any other supply in connection with the functions




of the Rajasthan State Pollution Control Board (RSPCB). In Jact, the RSPCB has

itself issued notice under Section 33 A of the Water (Prevention and Control of

Pollution) Act, 1974 to some of the units.

to ensure the compliance of Hon’ble NGT s order dated 23.04.2019 detailed action

taken report has been submitted through e-filing vide RSPCB email on dated

09/08/2019 . copy of same is enclosed and marked at Annexure-A  In addition to this,

compliance related to disconnection of electricity supply are enclosed at Annexure-Al .

Further to ensure the compliance of the next context i.e. (Part-II) , as the Hon’ble
NGT directed RSPCB relevant interalia reproduced as follows :-

“ The RSPCB also needs to take action to recover compensation necessary for
restoration of the environment so that illegal ground water extraction is effectively
checked and illegal activity does not remain a profitable activity. The compensation
1o be recovered must be adequate to restore the environment as well as deterrent so
as to discourage violation of law.

Let the RSPCB take appropriate remedial action and furnish a further report to the
Tribunal within two months.” ‘

Compliance made :-

1. RSPCB, Jaipur has issued directions for depositing of Environmental
Compensation vide letter dated 20/08/2019 & 27/08/2019 of following

units/activity/process viz. M/s Sunder Cold water, M/s Bhavishya Ice factory
Jaldhara, M/s Shree Charbhuja Sheetal Jal Dhara, M/s Himank Ice factory, Soni
Water Suppliers, Lal Singh, Near Dhabai Brothers Shop, Abdul Kayum, Near
Beral Chouhara, Rawatbhata, Radheshyam Gupta, Gupta Water Suppliers &
Amba Lal Gurjar, Dhabai Brothers, Chittorgarh Road, Rawatbhata. . copy of

same is enclosed and marked at Annexure-B

In view of above, present status in said OA No.43/2019 is being submitted for
information and necessary action/perusal .

Regards,

Encl: As Above.

Regiona\ Officer,
RSPCB,Chttorgarh
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(Through Email-e-filing-Urgent)
0.A. NO. -43/2019

Listed on 13.08.2019

The Deputy Registrar(Judicial),
Hon’ble NGT. Principal Bench,
Faridkot House. Copernicus Marg,
New Delhi-110001

Sub : Regarding action taken report in compliance of Hon’ble N.G.T. order dated
23.04.2019 in O.A. No. 43/2019 titled as Muzzafar Hussain V/s State of Raj.

Ref: 1. Hon’ble NGT’s order sheet dated 23.04.19

. RSPCB. Jaipur’s direction(s) for closure ol industry/activity/process under the
provisions of section 33 (A) of Water (Prevention & Control of Pollution)Act.
1974 vide letter dated 05/07/2019, 01/08/2019 & 07/08/2019.

. This office letter dated 05/07/2019 & 12/07/2019 to RSPCB. Jaipur regarding
assessment and recovery of Environmental Compensation .

4. This office letter dated 16/07/2019, 02/08/2019 & 07/08/2019 addressed to

AVVNL. Rawatbhata & Chittorgarh to ensure compliance of RSPCB. Jaipur

letter(s) .
5. This office letter dated 02/08/2019 addressed to Executive Engineer. Public
Health Enginecring Department, Chittorgarh to ensure compliance of RSPCB.

&)

('S

Jaipur letter(s) .
Sir,
Apropos Above, Point wise action taken report is submitted as

under :-
I. Hon’ble NGT has passed an order vide order sheet dated 23.04.2019 in O.A.
No. 43/2019 titled as Muzzafar Hussain V/s State of Raj. relevant interalia are
reproduced as follows:-



Part -

“We find that ample powers are available under Section 33 A of the Water
(Prevention and Control of Pollution) Act, 1974 with the State Pollution Control
Board to issue any direction, including closure of process, stoppage of/ or

regulation of water, electricity or any other supply in connection with the functions
of the Rajasthan State Pollution Control Board (RSPCB). In fuct, the RSPCB has
itself issued notice under Section 33 A of the Water (Prevention and Control of
Pollution) Act, 1974 to some of the units.

2. To ensure the compliance of Tlon’ble NGT’s order dated 23.04.19.RSPCB has

issued direction of closures to these industry/process detailed as under :-

factory Jaldhara,
Near Charbhuja
Petrol Pump

Tehsil- Rawatbhata,

District- Chittorgarh

Water Plant

| XEN (0 & M)

' Water (Prevention & Control of

| clectricity

provisions of section 33 (A) of

Pollution) Act, 1974 against
industry  was  issued by
RSPCB,Jaipur vide letter dated
05/07/2019 under endorsement
to XEN. (O & M) , AVVNL ,
Chittorgarh for disconnection of
supply of  said
industry. Further a letter dated
16.07.19 has also been issued
vide RSPCB.Chittorgarh  to
AVVNL

| Sr. | Name & address of Type of Action taken by RSPCB Status of Compliance
!No Industry industry/pro |
s cess/activity | —
|1 M/s Sunder Cold Mineral ' Direction for closure under the | AVVNL,  Rawatbhata.
: water, Opposite dadi | Water Plant | provisions of section 33 (A) of | District- Chittorgarh has |
amma longe, | Water (Prevention & Control of | disconnected the electric |
Rawatbhata, District | Pollution) Act, 1974 against | supply of said unit on |
Chittorgarh Lindustry  was  issued by |dated  23.07.19  as
(Rajasthan) | RSPCB,Jaipur vide letter dated | intimated — vide  their
‘ !05/07/2019 under endorsement | office letter dated
| to XEN. (O & M) , AVVNL . | 07.08.19.
} Chittorgarh for disconnection of
| electricity  supply  of  said
| industry. Further a letter dated
L 160715 Jus.alst been isaued
| vide  RSPCB,Chittorgarh  to
| XEN (O & M) , AVVNL
| .Chittorgarh & AEN (O &M) .
| AVVNL, Rawatbhata to ensure
| the compliance at the earliest.
2 | M/s Bhavishya Ice | Mineral | Direction for closure under the | AVVNL,  Rawatbhata.

District- Chittorgarh has
disconnected the electric
supply of said unit on

dated 23.07.19 as
intimated  vide  their
office letter dated
07.08.19.




Chittorearh & AEN (O &M) ,
AVVNL, Rawatbhata to ensure
the compliance at the earliest.

(78}

M/s ~ Shree
Charbhuja  Sheetal
Jal Dhara.
Pannadhaya School
Building  campus,

Near Charbhuja
Temple.
Rawatbhata,

District- Chittorgarh.

M/s Himank Ice
factory, Ward No. 3,
Hammal  Mohalla,
Rawatbhata. District
Chittorgarh.

i
Bl

Mineral
Water Plant

Direction for closure under the
provisions of section 33 (A) of
Water (Prevention & Control of
Pollution) Act. 1974 against
industry  was  issued by
RSPCB.Jaipur vide letter dated
05/07/2019 under endorsement
to XEN. (O & M) , AVVNL .
Chittorgarh for disconnection of
electricity  supply of  said
industry. Further a letter dated
16.07.19 has also been issued
vide RSPCB.Chittorgarh  to
XEN (O & M) ., AVVNL
,Chittorgarh & AEN (O &M) ,
AVVNL,. Rawatbhata to ensure
the compliance at the earliest.

| Mineral

| Water Plant

|
|

AVVNL, Ra\vathhatzlj
District- Chittorgarh has |
disconnected the electric |
supply of said unit on |
dated 230719 as |

intimated  vide  their
office letter dated
07.08.109.

Direction for closure under the
provisions ol section 33 (A) of
Water (Prevention & Control of
Pollution) Act, 1974 against
industry  was  issued by
RSPCB.Jaipur vide letter dated
07.08.19 under endorsement to
XEN. (O & M) , AVVNL

Chittorgarh for disconnection of
electricity  supply of  said
industry. Further a letter dated
07.08.19 has also been issued
vide RSPCB.Chittorgarh  to
XEN (O & M) , AVVNL
,Chittorgarh & AEN (O &M) ,
AVVNL. Rawatbhata to ensure
the compliance at the earliest.

Compliance  report s |

awaited from AVVNL.

Soni Water
Suppliers. Beral,

Kota Road. |
Rawatbhata. Tehsil:- |

Rawatbhata. District
Chittorgarh.

i Borewell/
: Tubewell
| operator

Direction for closure under the
provisions ol section 33 (A) of
Water (Prevention & Control of
Pollution) Act. 1974 was issued
against said activity/process by
RSPCB. Jaipur vide letter dated
01/08/2019 under endorsement
to XEN. (O & M) , AVVNL ,
Chittorgarh for disconnection of
electricity  supply  of  said

Compliance : 1:cb1;i'1 i
awaited [rom
AVVNL/PHED.

is |



|

| & M), AVVNL .Chittorgarh &

| activity/process as well as to

XEN,PHED  Chittorgarh  to
disconnect all the water supply
connections existed in premises
which are causing illegal
operation of process.

Further a letter dated 02.08.19

has also been issued vide
RSPCB,Chittorgarh to XEN (O

AEN (O &M) AVVNL,
Rawatbhata as  well as
XEN.,PHED  Chittorgarh  to
ensure the compliance at the
carliest.

6

Lal Singh, Near
Dhabai

Shop,

Brothers
Chittorgarh
Road, Rawatbhata,
Tehsil:- Rawatbhata,

District Chittorgarh.

Borewell/
Tubewell

operator

Direction for closure under the
provisions of section 33 (A) of
Water (Prevention & Control of |
Pollution) Act, 1974 was issued |
against said activity/process by |
RSPCB, Jaipur vide letter dated
01/08/2019 under endorsement
to XEN. (O & M) , AVVNL ,
Chittorgarh for disconnection of
electricity  supply of  said
activity/process as well as o
XEN.PHED  Chittorgarh  to
disconnect all the water supply
connections existed in premises
which are causing illegal
operation of process.

Further a letter dated 02.08.19
has also been issued vide
RSPCB,Chittorgarh to XEN (O
& M), AVVNL ,Chittorgarh &
AEN (O &M) AVVNL,
Rawatbhata  as  well

XEN,PHED  Chittorgarh
ensure the compliance at
carliest.

as
to
the

Compliance
awaited
AVVNL/PHED.

report

is
from |

Abdul Kayum, Near
Beral
Rawatbhata, Tehsil:-
Rawatbhata, District
Chittorgarh.

Chouhara,

Borewell/
Tubewell
operator \

Direction for closure under the
provisions of section 33 (A) of
Water (Prevention & Control of
Pollution) Act, 1974 was issued
against said activity/process by
RSPCB, Jaipur vide letter dated
01/08/2019 under endorsement

Compliance
awaited
AVVNL/PHED.

report

is |

from |




to XEN. (O & M) , AVVNL ,
Chittorgarh for disconnection of
| electricity  supply of  said
; ! activity/process as well as to
‘ XEN.PHED  Chittorgarh  to
‘ disconnect all the water supply
connections existed in premises
which are  causing illegal
operation of process.

Further a letter dated 02.08.19
has also been issued vide
RSPCB.Chittorgarh to XEN (O
& M) . AVVNL .Chittorgarh &
AEN (O &M) ., AVVNL.
Rawatbhata  as well  as
XEN.PHED  Chittorgarh  to
ensure the compliance at the
carliest. g

Radheshyam Gupta. | Borewell/ Direction for closure under the | Compliance report s
Gupta Water | Tubewell provisions of section 33 (A) of | awaited from
operator Water (Prevention & Control of | AVVNL/PHED.
Pollution) Act. 1974 was issued
against said activity/process by
Rawatbhata. Tehsil:- RSPCB, Jaipur vide letter dated :
Rawatbhata. District 01/08/2019 under endorsement |
- Chittorgarh. 1 to XEN. (O & M) , AVVNL . ’
‘ l Chittorgarh for disconnection of
electricity  supply of said
! activity/process as well as to
XEN,PHED  Chittorgarh  to
disconnect all the water supply
connections existed in premises
which are causing illegal
operation ol process.

Further a letter dated 02.08.19
has also been issued vide
RSPCB.Chittorgarh to XEN (O
& M) . AVVNL .Chittorgarh &
AEN (O &M) , AVVNL,
Rawatbhata as  well as
XEN.PHED  Chittorgarh  to
ensure the compliance at the
earliest. 7

Suppliers. Rawat
Mohalla.

Amba Lal Gurjar. | Borewell/ Direction for closure under the | Compliance  report s ?
' Dhabai Brothers. | Tubewell provisions of section 33 (A) of | awaited from |
operator Water (Prevention & Control of | AVVNL/PHED.

i Chittorgarh ~ Road. ! ; ’
' Pollution) Act. 1974 was issued

' Rawatbhata. Tehsil:-




Rawatbhata. District against said activity/process by |
Chittorgarh. RSPCB, Jaipur vide letter dated
01/08/2019 under endorsement
to XEN. (O & M) , AVVNL .
Chittorgarh for disconnection of
| electricity  supply  of  said |
activity/process as well as to
XEN,PHED  Chittorgarh  to
disconnect all the water supply
connections existed in premises
which are causing illegal
operation of process.

Further a letter dated 02.08.19
has also been issued vide
RSPCB.Chittorgarh to XEN (O
& M), AVVNL .Chittorgarh &
AEN (O &M) , AVVNL,
Rawatbhata  as  well as
XEN,PHED  Chittorgarh  to
ensure the compliance at the
i - earliest.

Cdpies of said l&ter(s) are enclosed and collectively marked as Annexure-A.
3. Further, the Hon’ble NGT also directed RSPCB vide order sheet dated
23.04.19 . relevant interalia reproduced as follows :-
(Part-11)
" The RSPCB also needs to take action to recover compensation necessary for

restoration of the environment so that illegal ground water extraction is effectively

checked and illegal activity does not remain a profitable activity. The compensation

to be recovered must be adequate to restore the environment as well as deterrent so

as to discourage violation of law.

Let the RSPCB take appropriate remedial action and furnish a further report to the

Tribunal within two months.”
To ensure the compliance of above said directions, letter has already been sent
to RSPCB.Jaipur vide this office letter dated 05.07.19 and 12.07.19 for
assessment and recovery of Environment Compensation from these
units/activity/process viz. M/s Sunder Cold water, M/s Bhavishya Ice factory
Jaldhara, M/s Shree Charbhuja Sheetal Jal Dhara, M/s Himank Ice factory, M/s Soni
Water Suppliers. Shri Lal Singh. Near Dhabai Brothers Shop. Shri Abdul Kayum,
Near Beral Chouhara, Rawatbhata. Shri Radheshyam Gupta. Gupta Water Suppliers &
Shri Amba Lal Gurjar. Dhabai Brothers, Chittorgarh Road. Rawatbhata Presently
matter is under examination at Head office . Copy of said letter(s) are enclosed

and collectively marked as Annexure-B.




Therefore, action taken report in said OA No.43/2019 is being submitted for information
necessary action and perusal.

Regards.
Encl: As Above.

Regionhl Officer,
RSPCB,Chittorgarh

Copy to following for information and necessary action.
1. The District Collector, Chittorgarh .
2. The Member Secretarfy, Rajasthan State Pollution Control Board, Jhalana

Doongari. Jaipur
Incharge Legal Cell, Rajasthan State Pollution Control Board. Jhalana Doongari.

Jaipur

(%]

Regional (Ptticer,
RSPCB.Chittorgarh



PR NEXVEE - A

2. Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004
Phone : 0141-5159699, 5159600 e-mail : member-secretary@rpeb.nic.in

REGD. A.D R,
F.14/Tech Complaint (22) Chittorgarh/RSPCB/MUID/ 7 & f“’}f?{“i\*?ate & ;S"lb“_f—} 20 ] 5
g_' g :"6 e "u‘
M/s Sunder Cold Water, |5 ,i‘fi’;ﬂ bt a\
Opposite Dadi Ammalonge, {“” |22 107119 }all
Tehsil-Rawatbhata, District-Chittorgarh 4 : oA '9',}
% & “./,.- A 'jf'

Subject: - Directions for closure of industry under the pfo‘ﬁ%tﬁgjﬁ(ﬁfﬁéction 33(A) of the

==

Water (Prevention & Control of Pollution) Act. 1974.

Reference: - Show cause notice issued by RO, Chittorgarh vide letter dated 16.04.2019.
& OBH dated 14/06/2019.

I. This is without prejudice to the right of the Rajasthan State Pollution Control Board
(hereinafter called as ‘the Board”) to initiate proceeding under the provisions of the Water
(Prevention & Control of Pollution) Act-1974 (hereinafter called as ‘the Water Act’) for
violation of various provisions of the Act here-in-after shown:-

Whereas the Water Act came into force in the whole of the State of Rajasthan with effect

from 23.03.1974.

And whereas the Water Act has been enacted to provide for the prevention. control and

abatement of Water pollution.

4. And whereas under the provisions of section 25/26 of the Water Act. no person shall
without the previous consent of the State Board establish or take any steps to establish,
any industry, operation or process or any treatment and disposal system or any extension
or addition thereto, which is likely to discharge sewage or trade effluent into a stream or
well or sewer or on land or bring into use any new or altered outlet for the discharge or
sewage or trade effluent or begin to make any new discharge of sewage or trade effluent.

5. And whereas M/s Sunder Cold Water, (here in after referred as Industry) is operating a
RO water Bottling plant at Opposite Dadi AmmaLonge. Tehsil-Rawatbhata. District-
Chittorgarh. During the process industry discharges polluted water & withdraws
groundwater iliegally.

6. And whereas, Hon’ble National Green Tribunal. Principal Bench, New Delhi (NGT)

delivered a decision on May 08,2013 in the application no. 37 of 2012. ; Wassan Singh

V/s State of Punjab and others, & it was enjoined upon all the industrial operation and

process to close down their production activity which are operating without proper

consent of the State Board.

And whereas, Hon'ble National Green Tribunal, Principal Bench. New Delhi (NGT)

delivered a decision on January 16,2019 in the application no. 43 of 2019, : Muzaffar

Hussain, Ecosorz Foundation V/s State of Rajasthan, & it was enjoined to take action

against the illegal extraction of ground water in Rawatbhata, District Chittorgarh: “A

Rajasthan by Water Mafia for commercial purpose. I

8. And whereas the Industry was inspected jointly by Board Officials & Officials of Ground
water Board on dated 10/04/2019 in compliance to Hon’ble National Green Tribunal.
Principal Bench. New Delhi order dated 16/01/2019 and plant were found established and
operational without obtaining Consent to establish & Consent to operate from the State
Board & were found abstracting ground water.

9. And whereas Show notice for intended closure directions under Section 33 (A) of the
Water Act, 1974 was issued by Regional Office, Chittorgarh vide letter dated 16.04.2019.

& also an OBH was issued vide letter dated 14/06/2019. 3 '
e fer NECESSARY ACTION PLEASE
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Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004
Phone : 0141-5159699, 5159600 e-mail : member-secretary@rpcb.nic.in

10. And whereas the Industry has failed to submit any reply of Show notice for intended
closure directions issued by RO vide letter dated 16.04.2019 & also failed to submit reply
of OBH issued vide letter dated 14/06/2019.

I'1. whereas the industry is in operation without without prior consent of the State Board &
with illegal extraction of ground water.

12. And whereas above stated non- compliance of the provisions of the Water Act have been
viewed seriously by the Board.

I3. And whereas the State Board, in order to prevent and control pollution being caused by
the industry, to stop non compliance of the provisions of the Water Act, is competent to
issue any directions under section 33(A) of the Water Act in writing to any person,
officer or authority and such person, officer or authority shall be bound to comply with
such directions.

Therefore, in order to prevent and control pollution being caused by the industry, to
stop non compliance of the provisions of the Water Act and in the interest of prevention
of perpetual offence being committed by the industry, the Board in exercise of the powers
conferred upon it under section 33(A) of the Water Act, issues following directions:-

a) You are directed to close down your industrial plant forthwith.

b) District Collector, Chittorgarh to ensure closure of the industry.

¢) XEN (O & M), Ajmer Vidhyut Vitaran Nigam Limited, Chittorgarh shall disconnect
the electricity supply to the industry.

d) Regional Officer, Regional Office, Rajasthan State Pollution Control Board,
Chittorgarh is directed to seal the Diesel Generator Sets, if any and such other
equipments so as to affect complete closure of the industrial plant and report that the
direction as above have been complied.

Please note that the non-compliance of the above directions is punishable under section 41/42 of
the Water Act with imprisonment for a term which shall not be less than one year and six months
but which may extend to six years and with fine.

Yours sincerely,

L4 —
(Shailaja Deval)
Member Secretary
Copy to following for information & necessary action:-
[. The Collector, Chittorgarh.

2. XEN (O & M), Ajmer Vidhyut Vitaran Nigam Limited, Chittorgarh to ensure
mpliance.

3,/ Regional Officer, Rajasthan State Pollution Control Board, Chittorgarh to ensure
compliance.
4. Master file.




Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004
Phone : 0141-5159699, 5159600 e-mail : member-secretarvi@rpeb.nic.in

REGD. A.D
F .14/Tech_ Complaint (22) Chittorgart/RSPCB/MUID/ 3 9 ¥ /,;rm,, - Date: of]b}]?_?)?

M/s Bhavishya Ice factory Jaldhara,
Near Charbhuja Petrol Pump, Tehsil- Rawatbhata,
District- Chittorgarh

Water (Prevention & Control of Pollution) Act, 19

Reference: - Show cause notice issued by RO, Chittorgarh vide letter dated 16.04.2019
& OBH dated 14/06/2019.

1. This is without prejudice to the right of the Rajasthan State Pollution Control Board
(hereinafter called as ‘the Board’) to initiate proceeding under the provisions of the Water
(Prevention & Control of Pollution) Act-1974 (hereinafter called as ‘the Water Act’) for
violation of various provisions of the Act here-in-after shown:-

2. Whereas the Water Act came into force in the whole of the State of Rajasthan with effect
from 23.03.1974.

3. And whereas the Water Act has been enacted to provide for the prevention, control and
abatement of Water pollution.

4. And whereas under the provisions of section 25/26 of the Water Act, no person shall
without the previous consent of the State Board establish or take any steps to establish.
any industry, operation or process or any treatment and disposal system or any extension
or addition thereto, which is likely to discharge sewage or trade effluent into a stream or
well or sewer or on land or bring into use any new or altered outlet for the discharge or
sewage or trade effluent or begin to make any new discharge of sewage or trade effluent.

5. And whereas M/s Bhavishya Ice factory Jaldhara,(here in after referred as Industry) is
operating a RO water Bottling plant at Near Charbhuja Petrol Pump, Tehsil- Rawatbhata,
District- Chittorgarh. During the process industry discharges polluted water & withdraws
groundwater illegally.

6. And whereas, Hon’ble National Green Tribunal. Principal Bench, New Delhi (NGT)
delivered a decision on May 08,2013 in the application no. 37 of 2012. ; Wassan Singh
V/s State of Punjab and others, & it was enjoined upon all the industrial operation and
process to close down their production activity which are operating without proper
consent of the State Board.

7. And whereas, Hon’ble National Green Tribunal. Principal Bench, New Delhi (NGT)
delivered a decision on January 16,2019 in the application no. 43 of 2019. ; Muzaffar
Hussain, Ecosorz Foundation V/s State of Rajasthan, & it was enjoined to take action
against the illegal extraction of ground water in Rawatbhata, District Chittorgarh.
Rajasthan by Water Mafia for commercial purpose.

8. And whereas the Industry was inspected jointly by Board Officials & Officials of Ground
water Board on dated 10/04/2019 in compliance to Hon’ble National Green Tribunal.
Principal Bench, New Delhi order dated 16/01/2019 and plant were found established and
operational without obtaining Consent to establish & Consent to operate from the State
Board & were found abstracting ground water.

9. And whereas Show notice for intended closure directions under Section 33 (A) of the
Water Act, 1974 was issued by Regional Office, Chittorgarh vide letter dated 16.04.2019.

& also an OBH was issued vide letter dated 14/06/2019. |  wrczssans A q,wgi
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Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004
Phone : 0141-5159699, 5159600 e-mail : member-secretary@rpch.nic.in

[0. And whereas the Industry has failed to submit any reply of Show notice for intended
closure directions issued by RO vide letter dated 16.04.2019 & also failed to submit reply
of OBH issued vide letter dated 14/06/2019.

I'1. whereas the industry is in operation without without prior consent of the State Board &
with illegal extraction of ground water.

I2. And whereas above stated non- compliance of the provisions of the Water Act have been
viewed seriously by the Board.

I3. And whereas the State Board, in order to prevent and control pollution being caused by
the industry, to stop non compliance of the provisions of the Water Act, is competent to
issue any directions under section 33(A) of the Water Act in writing to any person,
officer or authority and such person, officer or authority shall be bound to comply with
such directions.

Therefore, in order to prevent and control pollution being caused by the industry, to
stop non compliance of the provisions of the Water Act and in the interest of prevention
of perpetual offence being committed by the industry, the Board in exercise of the powers
conferred upon it under section 33(A) of the Water Act, issues following directions:-

a) You are directed to close down your industrial plant forthwith.

b) District Collector, Chittorgarh to ensure closure of the industry.

¢) XEN (O & M), Ajmer Vidhyut Vitaran Nigam Limited, Chittorgarh shall disconnect
the electricity supply to the industry.

d) Regional Officer, Regional Office, Rajasthan State Pollution Control Board,
Chittorgarh is directed to seal the Diesel Generator Sets, if any and such other
equipments so as to affect complete closure of the industrial plant and report that the
direction as above have been complied.

Please note that the non-compliance of the above directions is punishable under section 41/42 of
the Water Act with imprisonment for a term which shall not be less than one year and six months
but which may extend to six years and with fine.

Yours sincerely,

—54 -
(Shailaja Deval)
Member Secretary
Copy to following for information & necessary action:-
I. The Collector, Chittorgarh.
2. XEN (O & M), Ajmer Vidhyut Vitaran Nigam Limited, Chittorgarh to ensure
compliance.
\}./ Regional Officer, Rajasthan State Pollution Control Board, Chittorgarh to ensure

compliance.
WAL
Member-Secretary

4. Master file.



Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004
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REGD. A.D
F .14/Tech_ Complaint (22) Chittorgarh/RSPCB/MUID/ 33 - \Qate ) r] b’H 27) 7
: : €
M/s Shree Charbhuja Sheetal Jal Dhara, [E lo% \
Pannadhaya School Building campus, | m v:}"
Near Charbhuja Temple, Tehsil-Rawatbhata, W\ b
District- Chittorgarh. w2

Ll s
I

Subject: - Directions for closure of industry under the provisions of Section 33(A) of the
Water (Prevention & Control of Pollution) Act. 1974.

Reference: - Show cause notice issued by RO, Chittorgarh vide letter dated 16.04.2019.
& OBH dated 14/06/2019.

1. This is without prejudice to the right of the Rajasthan State Pollution Control Board

(hereinafter called as ‘the Board’) to initiate proceeding under the provisions of the Water
- (Prevention & Control of Pollution) Act-1974 (hereinafter called as ‘the Water Act’) for
violation of various provisions of the Act here-in-after shown:-

2. Whereas the Water Act came into force in the whole of the State of Rajasthan with effect
from 23.03.1974.

3. And whereas the Water Act has been enacted to provide for the prevention, control and
abatement of Water pollution.

4. And whereas under the provisions of section 25/26 of the Water Act, no person shall
without the previous consent of the State Board establish or take any steps to establish.
any industry, operation or process or any treatment and disposal system or any extension
or addition thereto, which is likely to discharge sewage or trade effluent into a stream or
well or sewer or on land or bring into use any new or altered outlet for the discharge or
sewage or trade effluent or begin to make any new discharge of sewage or trade effluent.

5. And whereas M/s Shree Charbhuja Sheetal Jal Dhara, (here in after referred as Industry)
is operating a RO water Bottling plant at Pannadhaya School Building campus. Near
Charbhuja Temple, Tehsil-Rawatbhata, District- Chittorgarh. During the process industry
discharges polluted water & withdraws groundwater illegally.

6. And whereas, Hon’ble National Green Tribunal, Principal Bench., New Delhi (NGT)

N delivered a decision on May 08,2013 in the application no. 37 of 2012. ; Wassan Singh
V/s State of Punjab and others. & it was enjoined upon all the industrial operation and
process to close down their production activity which are operating without proper
consent of the State Board.

7. And whereas, Hon’ble National Green Tribunal, Principal Bench, New Delhi (NGT)
delivered a decision on January 16,2019 in the application no. 43 of 2019. : Muzaffar
Hussain, Ecosorz Foundation V/s State of Rajasthan, & it was enjoined to take action
against the illegal extraction of ground water in Rawatbhata, District Chittorgarh.
Rajasthan by Water Mafia for commercial purpose.

8. And whereas the Industry was inspected jointly by Board Officials & Officials of Ground
water Board on dated 10/04/2019 in compliance to Hon’ble National Green Tribunal.
Principal Bench, New Delhi order dated 16/01/2019 and plant were found established and
operational without obtaining Consent to establish & Consent to operate from the State
Board & were found abstracting ground water.

9. And whereas Show notice for intended closure directions under Section 33 (A) of the
Water Act, 1974 was issued by Regional Office, Chlttorgarh e ted 16.04.2019.
& also an OBH was issued vide iet%er dated 14/06/2019. i !{Fﬁ_eééifjmy AC 'OWSE

: Vi
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Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004
Phone : 0141-5159699, 5159600 e-mail : member-secretary(@rpcb.nic.in

. And whereas the Industry has failed to submit any reply of Show notice for intended

closure directions issued by RO vide letter dated 16.04.2019 & also failed to submit reply
of OBH issued vide letter dated 14/06/2019.

. whereas the industry is in operation without without prior consent of the State Board &

with illegal extraction of ground water.

- And whereas above stated non- compliance of the provisions of the Water Act have been

viewed seriously by the Board.

- And whereas the State Board, in order to prevent and control pollution being caused by

the industry, to stop non compliance of the provisions of the Water Act, is competent to

issue any directions under section 33(A) of the Water Act in writing to any person,

officer or authority and such person, officer or authority shall be bound to comply with
such directions.

Therefore, in order to prevent and control pollution being caused by the industry, to
stop non compliance of the provisions of the Water Act and in the interest of prevention
of perpetual offence being committed by the industry, the Board in exercise of the powers
conferred upon it under section 33(A) of the Water Act, issues following directions:-

a) You are directed-to close down your industrial plant forthwith.

b) District Collector, Chittorgarh to ensure closure of the industry.

¢) XEN (O & M), Ajmer Vidhyut Vitaran Nigam Limited, Chittorgarh shall disconnect
the electricity supply to the industry.

d) Regional Officer, Regional Office, Rajasthan State Pollution Control Board.
Chittorgarh is directed to seal the Diesel Generator Sets, if any and such other
equipments so as to affect complete closure of the industrial plant and report that the
direction as above have been complied.

Please note that the non-compliance of the above directions is punishable under section 41/42 of
the Water Act with imprisonment for a term which shall not be less than one year and six months
but which may extend to six years and with fine.

Yours sincerely,

— Ed -
(Shailaja Deval)
Member Secretary

Copy to following for information & necessary action:-

The Collector, Chittorgarh.
XEN (O & M), Ajmer Vidhyut Vitaran Nigam Limited, Chittorgarh to ensure
ompliance.

" Regional Officer, Rajasthan State Pollution Control Board, Chittorgarh to ensure

4.

compliance.
Master file.
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M/s Himank lce Factory & Jaldhara.
Ward no 03, Hammal Mohalla.
Rawatbhata, District- Chittorgarh. Lag
der the provisions of Section 23(/

. . T o of | SLey un
Subject: - Directions for closure of industry 1974,

] b A
Water (Prevention & Control of Pollution) Ac |
ide letter dated 05.07.2019.

— §i s ittorgarh v
Reference: - Show cause notice issued by RO, Chitlorg:

ajasthan State Pollution Control Board

5o ; SELT oot of the R 2 e s
g o vithat eiine g0, (hs Mg ; ding under the provisions of the Watc

(hereinafter called as “the Buard:) to initiate PJ‘()C?\L’.)I fer called as ‘the Water Act’) for

(Prevention & Control of Pollution) ACl~|97f1 _““’*',L”Ta‘l s

violation of various pmvisions. ol th\e_/\CF hcrtinil.h!fiiﬁ‘,! ?IID S-mm o Tl T il el

Whereas the Water Act came into force in the whole of the :

Ttom 23.03.1974. .

3. ;I?IS] \:F:e?zals !7hi. Water Act has been enacted to provide for the prevention, control and
abatement of Water pollution.

4. And whereas under the provisions of section 25/26 of the Water Act. no person s?:mil
without the previous consent of the State Board establish or take any steps to cslabh‘sh.
any industry. operation or process or anv treatment and disposal svstem or any extension
or addition thereto. which is likely 1o discharge sewage or trade effluent into a stream or
well or sewer or on land or bring into use any new or altered outlet for the discharge or
sewage or trade effluent or begin to make any new discharge of sewage or trade effluent.

5. And whereas M/s Himank Ice Factory & Jaldhara, (here in afier referred as Industry) is
operating a RO water Bottling plant at Ward no 03, Hammal Mohalla, Rawatbhata.
District- Chittorgarh, During the process industry discharges polluted water & withdraws
groundwater illegally.

6. And whereas, Hon’ble National Green Tribunal. Principal Bench, New Delhj (NGT)
delivered a decision on May 08,2013 in the application no. 37 of 2012. ; Wassan Singh
V/s State of Punjab and others, & it was enjoined upon all the industrial operation and
process to close down their production activity which are operating without prior consent
of the State Board.

L An.d whereas, Hon’ble National Green Tribunal, Principal Bench, New Delhi (NGT)
delivered a decision on January 16,2019 in the application no. 43 of 2019, - N
Hus.sain. Ecosorz Foundation V/s State of Rajasthan, :
against the illegal extraction of ground water

: Rajasthan by Water Mafia for commercial purpose,

- t:&\\girlerzs t](;e h;duz{ry was ;ns;zegled jointl‘y by Board Officials & Officials of Ground
‘ n dated 10/04/2019 in compliance to Hon'ble National Green Tribunal.

Principal Bench, New Delhj order dated 16/0 172019 and plant were found established and

Operational without obtaining Conse i
: g Lonsent 1o establish & Conse ) :
: 2 . ! nt to g : State
: Board & were found absimctmg ground water T B Rl
- And whereag Show notice for i

il ntended refusal of : ;
directions under Section 33 (Ah o e Yte ALF(;!;;;;HEO establish & intended closure
< " W

Chittorgarh vige letter dateq 05.07.2019 ISl by Setangl Slice.

7R : PN %
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Auzaftar
& it was enjoined to take action
In Rawatbhata. District Chittorgarh.
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Rajasthan State Pollution Control Board

Headquarter, 4 Anstitutional Area, Jhalana Doongri. -111517}_11‘—302004 A
Phone : 0141-3159699. 5159600  e-mail : member-secretary/dipeb.nic.in

10. And whereas the Industry has failed Fo su‘hmit' adequate as)\\(ot‘lll_l?s iviﬁiel}fgc b:imd_ reply
of Show notice for intended closure directions issued by RO. Chittorgarh vide leuer dai§d
- 3 G

11, ?\Dng?\:lr?LIlZaq the consent to establish application has been refused by RO. Chittorgarh
i er dated 29/07/2019 ; ‘

12, :\lgz if%:zlre(;iltl:jc industry is in operation without prior consent of the State Board & with
illegal extraction of ground water. :

i, jf\.“s:;a\lviz;le‘as aboveitatcd non- compliance of the provisions of the Water Act have been
jiewed seriously by the Board. : : |

M.z\li(;‘ﬁh:elgs Eil{e State Board. in order to prevent and cqntrol pollution hAeimﬂg CE]LiS{:‘d by
the industry, to stop non compliance of the provisions of the \.\’atcr ;ﬁ’\.ct. is anpuc{u 1o
issue any directions under section 33(A) of the Water Act in writing 1o any person.
officer or authority and such person. officer or authority shall be bound to comply with
such directions. '

Therefore, in order to prevent and control pollution heing causgd by the mdustry._ to
stop non compliance of the provisions of the Water Act and in the lmerfest of prevention
of perpetual offence being committed by the industry. the Board in exercise of?he powers
conferred upon it under section 33(A) of the Water Act. issues following directions:-

a) You are directed to close down vour industrial plant forthwith.

b) District Collector. Chittorgarh to ensurc closure of the industry.

¢) XEN (O & M), Ajmer Vidhyut Vitaran Nigam Limited, Chittorgarh shall disconnect
the electricity supply to the industry.

d) Regional Officer, Regional Office, Rajasthan State Pollution Control Board,

Chittorgarh is directed to seal the Diesel Generator Sets, if any and such other

equipments so as to affect complete closure of the industrial plant and report that the
direction as above have been complied.

Please note that the non-compliance of the above directions is punishable under section 41/42 of

the Water Act with imprisonment for a term which shall not be less than one vear and six months
but which may extend to six years and with fine.

Yours sincerely,
e it

(Shailaja Deval)

s | ) ) Member Secretary
opy to following for information & nec

L. The Collector, Chittorgarh,
2. XEN (0 & M)

u/compliance.

. 3 JC E)th(r State POHLEUOH C 2 ar “hi §

4. Master file.

essary action:-

s Ajmer Vidhyut Vitaran Nigam Limited, Chittorgarh to ensure

10 ensure

Secretary
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Foradech Complaimt (22) Chittorpar/RSPCB/MUTTY S ’74? Diate: /:,//W?/Zf’//

N s Son Water \“Pl‘i“"“
Beral, Kota Road,
Rawatbhata. Distoet- Chorgarh,

Subtect: - Directions for closure of activity/process under the provisions of Section 3304
of the Water (Prevention & Control of Pollution) Act, 1974,

Reference. - Show cause notice issued by RO ( hittorgarh vide letier dated 14/06/2619

i This is without prejudice to the right of the Rajasthan State Pollution Control Board
thereinafier called as “the Board®) to initiate proceeding under the provisions of the Water
(Prevention & Control of Pollution) Act-1974 (hereinafter called as “the Water Act’) for
violation of various provisions of the Act here-in-after shown:-

Whereas the Water Act came into force in the whole of the State of Rajasthan with c¢flect

from 23.03.1974.

And whereas the Water Act has been enacted 10 provide for the prevention, control and

abatement ol Water pollution.

4. And whereas M/s Soni Water Suppliers. (here in after referred as operator of
activity/process) engaged in illegal abstraction of groundwater from Tubewell/Borewel!
at Beral, Kota Road, Rawatbhata, District-Chittorgarh.

5 And whereas in compliance of the Hon’ble National Green Tribunal, Principal Bench,
Delhi order dated 16.01.2019 in the O.A. No. 43/2019 titled as Muzaffar Hussion,
Ecosorz Foundation V/s Staté Of Rajasthan, Joint inspection was carried out on dated -
10.04.2019 and during team inspection it was found that:-

a. lllegal abstraction of ground water was being done through borewell situated at
Beral, Kota Road, Rawatbhata, District- Chittorgarh.

b. Operator of activity/process has failed to produce no objection certificate (NOC)
/Permission for abstraction of ground water for commercial use issued by Central
Ground Water Authority/any competent authority in this regard.

6. And whereas Hon’ble National Green Tribunal, Principal Bench, New Delhi passed order

sheet dated 23.04.2019 in the O.A. No0.43/2019 matter titled as Muzaffar Hussaion.
Ecosorz Foundation V/s State of Rajasthan, interalia reproduced as follows:-
“We find that ample powers are available under section 33 A of the Water (Prevention
and Control of Pollution) Act, 1974 with the State Pollution Control Board to issue amy
direction, including closure of process, stoppage offor regulation of water, electricity or
any other supply in connection with the functions of the Rajasthan State Pollution
Control Board (RSPCB). In fact the RSPCRB has itself issued notice under Section 33 A
of the Water (Prevention and Control of Pollution) Act. 1974 to some of the units. The
RSPCRB also needs to take action to recover compensation necessary for restoration of the
environment so that illegal ground water extraction is effectively checked and illegal
activity does not remain a profitable activity. The compensation to be recovered must be
adequate to restore the environment as well as deterrent so us to discourage violation of
law, =

7. And whereas Show notice for intended closure of activity/ process including stoppage o
regulation of the supply of electricity & illegal abstraction of groundwater under Section
33 (A) of the Water Act, 1974 was issued by Regional Office, Chittorgarh vide letier
dated 14.06.2019. -

3"
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Ryjasthan State Pollution Contro] Board

Headquarter, 4, Institutional Area. Jhalana Dooneri, .laipur»EOEO(M
3 oA 2 A b 3 A & s
Phone : 0141-5159690, 5159600  e-mail : member-secretary/@rpeb.nic.in

S, And whereas the operator of activity/process has failed to submit any reply of Show
notice tor intended closure divections issued by RO vide letter dated 14.06.2019.

Yo And whereas above stated non- compliance of the provisions of the Water Act have been
viewed serousty by the Board.

H0And whereas the State Board, in order to stop non compliance of the provisions of the

Water Act. s competent to issue any directions under section 33(A) of the Water Act in
wriling to any person, officer or authority and such person, officer or authority shall be
bound to comply with such directions.

herefore. in compliance of Hon’ble National Green Tribunal order dated 23.04.2019

n the O.A. No.43/2019 (referred here in before), the Board in exercise of the powers

conferred upon it under section 33{A) of the Water Act, issues following directions:-

a) You are directed to close down your activity/ process of illegal abstraction of
groundwater.

by District Collector, Chittorgarh to ensure closure of the activity/process of illegal
abstraction of groundwater.

¢} Supdt. Engineer (O & M), Ajmer Vidhyut Vitaran Nigam Limited, Chittorgarh shall
disconnect the electricity supply to the activity/process of illegal abstraction of
groundwater.

d) Executive Engineer, PHED, Chittorgarh shall disconnect all the water supply
connections existing in the whole premises where the said illegal source established
and all the connections which can possibly execute the operation of said illegal
sources, to ensure the complete closure and non operation of illegal sources whether
multiple connections issued by concerned authorities in favour of multiple entities but
have existed in same premises and if directly /indirectly causes the operation of said
illegal sources.

¢) Regional Officer, Regional Office, Rajasthan State Pollution Control Board.
Chittorgarh is directed to seal the Diesel Generator Sets, if any and such other
equipments so as to affect complete closure of the activity/ process of illegal
abstraction of groundwater and report that the direction as above have been complied.

Please note that the non-compliance of the above directions is punishable under section 41/42 of
the Water Act with imprisonment for a term which shall not be less than one year and six months
but which may extend to six years and with fine.

Yours sincerely,

=Sl
(Shailaja Deval)
Member Secretary
Copy to following for information & necessary action:-
I. The Collector, Chittorgarh.
2. Supdt. Engineer (O & M), Ajmer Vidhyut Vitaran Nigam Limited, Chittorgarh to ensure
compliance.
Executive Engineer. PHED, Chittorgarh to ensure compliance.
Regional Officer, Rajasthan State Pollution Control Beard. Chittorgarh to ensure
compliance.
5. Master file.
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I 14/Tech  Complaint (22) Chittorgarhy RSPCB/MUID/ £©6 Date: g2 C:‘//Q g},/’zw,g/7

Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004
Phone @ 0844 1-5139699. 5159600  e-mail : mr;:mlﬁcr—secgglgz_r);’_;gl,1'pcb.r;‘;c,1;1

REGD.A.D

\Us Lal Singh, Near Dhabai brothers Shop.,
Chittorgarh Road Rawatbhata,
Diatrct-Chuttorgarh.

fad

A

Subject: - Directions for closure of activity/process under the provisions of Section 33(A)
of the Water (Prevention & Control of Pollution) Act. 1974.

i) v . . -~ . - L ! £ ,’
Reference: - Show cause notice issued by RO, Chittorgarh vide letter dated 14.06.2019.

This is without prejudice to the right of the Rajasthan State Pol!uli.n_n ('onFmi Board
(hereinafter called as “the Board’) to initiate proceeding under the provisions of the \f\‘:;i‘ur
(Prevention & Control of Pollution) Act-1974 (hereinafter called as “the Water Act'} tor
violation of various provisions of the Act here-in-after shown:-

Whereas the Water Act came into force in the whole of the State of Rajasthan with cffect
from 23.03.1974.

And whereas the Water Act has been enacted to provide for the prevention. control and
abatement of Water pollution.

And whereas M/s Lal Singh, (here in after referred as operator of activity/process)
engaged in illegal abstraction of groundwater from Tubewell/Borewell Near Dhabai
brothers Shop, Chittorgarh Road Rawatbhata, District-Chittorgarh.

And whereas in compliance of the Hon’ble National Green Tribunal. Principal Bench.
Delhi order dated 16.01.2019 in the O.A. No. 43/2019 titled as Muzaffar Hussion.
Ecosorz Foundation V/s State Of Rajasthan, Joint inspection was carried out on dated
10.04.2019 and during team inspection it was found that:-

a. lllegal abstraction of ground water was being done through borewell situated Near
Dhabai brothers Shop, Chittorgarh Road Rawatbhata, District-Chittorgarh.

b. Operator of activity/process has failed to produce no objection certificate (NOC)
/Permission for abstraction of ground water for commercial use issued by Central
Ground Water Authority/any competent authority in this regard.

And whereas Hon ble National Green Tribunal. Principal Bench. New Delhi passed order
sheet dated 23.04.2019 in the O.A. No.43/2019 matter ttled as Muzaffar Hussaion.
Ecosorz Foundation V/s State of Rajasthan, interalia reproduced as follows:-

“We find that ample powers are available under section 33 A of the Water (Prevention
and Control of Pollution) Act, 1974 with the State Pollution Control Board to issue any
direction, including closure of process, stoppage of/or regulation of water, electricity or
any other supply in connection with the functions of the Rajasthan State Pollution
Control Board (RSPCB). In fact the RSPCB has itself issued notice under Section 33 A
of the Water (Prevention and Control of Pollution) Act, 1974 to some of the units. 1he
RSPCB also needs to take action to recover compensation necessary for restoration ol the
environment so that illegal ground water extraction is effectively checked and illegal
activity does not remain a profitable activity. The compensation to be recovered must be
adequate to restore the environment as well as deterrent so us to discourage violation of
law.

And whereas Show notice for intended closure of activity/ process including SLOPPALe o1
regulation of the supply of clectricity & illegal abstraction of groundwater under Scetion
33 (A) of the Water Act, 1974 was issued by Regional Office. Chittorgarh vide letier
dated 14.06.2019.
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8. And whereas the operator of activity/process has failed to submit any reply of Show
notice for intended closure directions isstied by RO vide letter dated 14.06.2019.

9. And whereas above stated non- compliance of the provisions of the Water Act have been
viowoed senousty by the Board,
And whereas the State Board. in order to stop non compliance of the provisions of the
Water Adt, is competent 1o issue any directions under section 33(A) of the Water Act in
wiiting 1o any person, officer or authority and such person, officer or authority shall be
wund o comply with such directions.

Pherefore, in compliance of Hon ble National Green Tribunal order dated 23.04.2019
in the OA. No 432019 (referred here in before), the Board in exercise of the powers
conterred upon it under section 33(A) of the Water Act, issues following directions:-

a) You are directed 1o close down your activity/ process of illegal abstraction of
groundwaler
by District Collector, Chittorgarh to ensure closure of the activity/process of illegal
abstraction of groundwater,
Supdt. Engineer (O & M), Ajmer Vidhyut Vitaran Nigam Limited, Chittorgarh shall

&
disconnect the electricity supply to the activity/process of illegal abstraction of
groundwater.

d) Executive Engineer, PHED, Chittorgarh shall disconnect all the water supply

connections existing in the whole premises where the said illegal source established
and all the connections which can possibly execute the operation of said illegal
sources, 1o ensure the complete closure and non operation of illegal sources whether
multiple connections issued by concerned authorities in favour of multiple entities but
have existed in same premises and if directly /indirectly causes the operation of said
illegal sources.

¢) Regional Officer. Regional Office, Rajasthan State Pollution Control Board.
Chittorgarh is directed to seal the Diesel Generator Sets, if any and such other
equipments so as to affect complete closure of the activity/ process of illegal
abstraction of groundwater and report that the direction as above have been complied.

Please note that the non-compliance of the above directions is punishable under section 41/42 of
the Water Act with imprisonment for a term which shall not be less than one vear and six months
but which may extend to six years and with fine.

Yours sincerely.

. o Fe
(Shailaja Deval)
Member Secretary
Copy to following for information & necessary action:-
I. The Collector, Chittorgarh.
2. Supdt. Engineer (O & M), Ajmer Vidhyut Vitaran Nigam Limited, Chittorgarh to ensure
compliance.
3. Executive Engincer. PHED. Chittorgarh to ensure compliance,
‘/’4./ Regional Officer, Rajasthan State Pollution Control Board. Chittorgarh to ensure
comphiance, : ‘
5. Master file,
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. Rajasthan State Pollution Control Board

Headquarter, 4. Institutional Arca, JThalana Doongri. Jaipur-302004
Phone ; 0141 2159699, 5159600 c-mail : member-secretaryid’ :ﬂ;h_mc,;;%

REGD. AD &
P Tech Complaint (22) {’hilln;‘g:u‘lv’[{.‘il’(’i%;";\-ﬂHi')f',gcgi;/ Date: 2 //cha/,zﬂox}/‘

Mis Abdul Kayum,
Near Beral Chouharn, Rawatbhata,
District- Chittorgarh,

Subject: - Directions for closure of activity/process under the provisions of Section 33(A)
of the Water (Prevention & Control of Pollution) Act. 1974.

Reference: - Show cause notice issued by RO. Chittorgarh vide letter dated 14.06.2019,

I This is without prejudice to the right of the Rajasthan State Pollution Control Board

(hereinatier called as “the Board®) to initiate proceeding under the provisions of the Water
(Prevention & Control of Pollution) Act-1974 (hereinafter called as ‘the Water Act’) for
violation of various provisions of the Act here-in-after shown:-

Y. Whereas the Water Act came into force in the whole of the State of Rajasthan with effect

from 23.03.1974.

And whereas the Water Act has been enacted to provide for the prevention. control and

abatement of Water pollution.

4. And whereas M/s Abdul Kayum, (here in after referred as operator of activity/process)

engaged in illegal abstraction of groundwater from Tubewell/Borewell Near Beral

Chouhara, Rawatbhata, District- Chittorgarh.

And whereas in compliance of the Hon'ble National Green Tribunal. Principal Bench.

Delhi order dated 16.01.2019 in the O.A. No. 43/2019 titled as Muzaffar Hussion,

Ecosorz Foundation V/s State Of Rajasthan, Joint inspection was carried out on dated

10.04.2019 and during team inspection it was found that:-

a. lllegal abstraction of ground water was being done through borewell situated at
Near Beral Chouhara, Rawatbhata, District- Chittorgarh.

b. Operator of activity/process has failed to produce no objection certificate (NOC)
/Permission for abstraction of ground water for commercial use issued by Central
Ground Water Authority/any competent authority in this regard.

6. And whereas Hon’ble National Green Tribunal, Principal Bench. New Delhi passed order
sheet dated 23.04.2019 in the O.A. No.43/2019 matter titled as Muzaftar Hussaion,
Ecosorz Foundation V/s State of Rajasthan, interalia reproduced as follows:-

“We find that ample powers are available under section 33 A of the Water (Prevention

and Control of Pollution) Act, 1974 with the State Pollution Control Board to issue any

direction, including closure of process, stoppage of/or regulation of water. electricity or
any other supply in connection with the functions of the Rajasthan State Pollution

Control Board (RSPCB). In fact the RSPCB has itself issued notice under Section 33 A

of the Water (Prevention and Control of Pollution) Act. 1974 to some of the units. The

RSPCB also needs to take action to recover compensation necessary for restoration of the

environment so that illegal ground water extraction is effectively checked and illegal

activity does not remain a profitable activity. The compensation to be recovered must be
adequate to restore the environment as well as deterrent so us to discourage violation of

faw. * 2

7. And whereas Show notice for intended closure of activity/ process including stoppage o
regulation of the supply of electricity & illegal abstraction of groundwater under \c-mu:;
33 (A) of the Water Act, 1974 was issued by Regional Office. Chittorgarh vide fener
dated 14.06.2019.

fad
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b And whereas the vperator of activity/process has failed to submit any ICPE} of Show

notice tor intended closure tlirculi:ms'ihwud by RO vide letter dated 14.06.2019.

9. And whereas above stated non- compliance of the provisions of the Water Act have been
viewed sernoushy by the Board,

10, And whereas the State Board, in order 1o stop non compliance of the provisions of the
Woater Act, is competent to issue any directions under section 33(A) of the Water Act in
writing to any person. officer or authority and such person, officer or authority shall be
Bound to comply with such directions.

[herefore, in compliance of Hon'ble National Green Tribunal order dated 23.04.2019

i the O.A. N0.43/2019 (referred here in before), the RBoard in exercise of the powers

conferred upon it under section 33(A) of the Water Act, issues following directions:-

4y You are directed to close down your activity/ process of illegal abstraction of

groundwater, -

by District Collector. Chittorgarh to ensure closure of the activity/process of illegal

abstraction of groundwater.

¢) Supdt. Engineer (O & M), Ajmer Vidhyut Vitaran Nigam Limited, Chittorgarh shall

disconnect the electricity supply to the activity/process of illegal abstraction of
groundwater.

d) Executive Engincer, PHED, Chittorgarh shall disconnect all the water supply
connections existing in the whole premises where the said illegal source established
and all the connections which can possibly execute the operation of said illegal
sources. to ensure the complete closure and non operation of illegal sources whether
multiple connections issued by concerned authorities in favour of multiple entities but
have existed in same premises and if directly /indirectly causes the operation of said
illegal sources. : _
Regional Officer. Regional Office. Rajasthan State Pollution Control Board.
Chittorgarh is directed to seal the Diesel Generator Sets, if any and such other
equipments so as 10 affect complete closure of the activity/ process of illegal
abstraction of groundwater and report that the direction as above have been complied.

L

Please note that the non-compliance of the above directions is punishable under section 41/42 of
the Water Act with imprisonment for a term which shall not be less than one year and six months
but which may extend to six years and with fine.

Yours sincerelv.

— f?c/.w—
(Shailaja Deval)
Member Secretary
Copy to following for information & necessary action:-
| The Collector, Chittorgarh.
2. Supdt. Engineer (O & M), Ajmer Vidhyut Vitaran Nigam Limited, Chittorgarh to ensure
compliance.
1 pxeculive Engineer, PHED, Chittorgarh to ensure compliance.
¥ Regional Officer, Rajasthan State Pollution Control Board, Chittorgarh to ensure
compliance.
5. Master file.

Yot :
o

\_ Member Secretary
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Rajasthan State Pollution Control Board

Headquarter, 4, Instututional Arca. Thalana Doongri. Jaipur-3G20064

Phone - D141-513G699. 3150600  e-mail : member-secretaryarpch.nic i
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REGD. AD /
" L ' : it Lol Y]
$Tech Complaiet (22 Chuttorgarh/RSPOB/MULLY £21 Vin® Date: COf | D] 4 /
\esha Lal Caurgar,
swathers, { lntoreach Road
thhata. Distmicr A hittorearh
Subject: - Directions for closure of activity/process under the provisions of Sect
{ the Water (Prevention & Control of Pollution) Act. 1974
i 3, S 1A S TIOK
Reference: - Show cause notice issued by RO, Chittorgarh vide letter dated 14.06.201%

this is without prejudice to the right of the Rajasthan Siate Pol lvuw Control Board
(hercinafter called as ‘the Board') to initiate proceeding under the provisions of the Water
(Prevention & Control of Pollution) Act-1974 (hereinafier called as "1
violation of various provisions of the Act here-in-after shown:-
Whereas the Water Act came into force in the whole of the State of Raj
from 23.03.1974.

And whereas the Water Act has been enacted to provide tor the prevention, control and
abatement of Water pollution.

And whereas M/s Amba Lal Gurjar. (here in after referred as operator of activiy)
engaged in illegal abstraction of groundwater from Tubewell/Borewell zt Dhanz
brothers. Chittorgarh Road, Rawatbhata, District-Chittorgarh.

And whereas in compliance of the Hon’ble National Green Tribunal, Princi
Delhi order dated 16.01.2019 in the O.A. No.- 43/2019 titled as Muzafh
Ecosorz Foundation V/s State Of Rajasthan. Joint inspection was carried out «
10.04.2019 and during team inspection it was found that:-

a. lllegal abstraction of ground water was being done through borewell siwated at
Dhabai brothers. Chittorgarh Road. Rawatbhata, District-Chittorzarh,

b. Operator of activity/process has failed to produce no objection certificate
/Permission for abstraction of ground water for commercial use issusd 5
Ground Water Authority/any competent authority in this regard.

And whereas Hon ble National Green Tribunal, Principal Bench. New Delhi
sheet dated 23.04.2019 in the O.A. No.43/2019 matter titled as MuzafT:
Ecosorz Foundation V/s State of Rajasthan. interalia reproduc ed as I"oiim-,;t‘
“We find that ample powers are available under section 33 A of the Water nt
and Control of Pollution) Act. 1974 with the State Pollution Control Board 10 155
direction, including closure of process, stoppage of/or regulation of warer, ¢ v ©
any other supply in connection with the functions of the Rajasthan Sizte Pollutior
Control Board (RSPCB). In fact the RSPCB has itself issued notice under Section
of the Water (Prevention and Control of Pollution) Act. 1973 to some of the unit
RSPCB also needs to take action to recover compensation necessary for restor
environment so that illegal ground water extraction is eff tively che ‘“ﬁe‘
activity does not remain a profitable activity. The compensation o be recos

ipal

a

{ {—)f
(e

fl

adequate to restore the environment as well as deterrent so us to discourage violanon of
law.
And whereas Show notice for intended closure of activity’ process including stoppagze o

regulation of the supply of electricity & illegal abstraction of groundwater unde
3 (A) of the Water Act, 1974 was issued by Regional Office. Chittorgarh vide lete
dated 14.06.2019.
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Headquarter, 4. Institutional Area. Jhalana Doongri, Jaipur-302004
Phone : 0141-5139699, 5159600  e-mail member-secretaryid@rpeb.nic.in

8. And whereas the operator of activity/process has failed to submit any reply of Show
notice for intended closure directions issued by RO vide letter dated 14.06.2019.

( S > i F 181 4 /

). And whereas above stated non- compliance of the provisions of the Water Act have been
viewed seriously by the Board.

10, And whereas the State Board. in order to stop non compliance of the provisions of the

Water Act. is competent to issue any directions under section 33(A) of the Water Act in
writing to any person. officer or authority and such person. officer or authority shall be
bound to comply with such directions.

Therefore. in compliance of Hon ble National Green Tribunal order dated 23.04.2019
in the O.A. No.43/2019 (referred here in before), the Board in exercise of the powers
conferred upon it under section 33(A) of the Water Act, issues following directions:-

a) You are directed to close down your activity/ process of illegal abstraction of
groundwater.

b) District Collector, Chittorgarh to ensure closure of the activity/process of illegal
abstraction of groundwater.

¢) Supdt. Engineer (O & M). Ajmer Vidhyut Vitaran Nigam Limited, Chittorgarh shall
disconnect the electricity supply to the activity/process of illegal abstraction of
groundwater.

d) Executive Engineer, PHED. Chittorgarh shall disconnect all the water supph
connections existing in the whole premises where the said illegal source established
and all the connections which can possibly execute the operation of said illegal
sources. to ensure the complete closure and non operation of illegal sources whether
multiple connections issued by concerned authorities in favour of multiple entities but
have existed in same premises and if directly /indirectly causes the operation of said
illegal sources. :

e} Regional Officer, Regional Office, Rajasthan Suate  Pollution Control Board.
Chittorgarh is directed to seal the Diesel Generator Sets, if any and such other
equipments so as 10 affect complete closure of the activity/ process of illegal
abstraction of groundwater and report that the direction as above have been complicd.

Please note that the non-compliance of the above directions is punishable under section 41/42 of
the Water Act with imprisonment for a term which shall not be less than one year and six months
but which may extend to six years and with fine.

Yours sincerely

(Shailaja Deval)
Member Secretary
Copy to following for information & necessary action:-
1. The Collector, Chittorgarh.
2. Supdt. Engineer (O & M), Ajmer Vidhyut Vitaran Nigam Limited. Chittorgarh to ensure
compliance.
3. Executive Engineer, PHED, Chittorgarh to ensure compliance.
~Regional Officer, Rajasthan State Pollution Control Board. Chittorgarh 1o ensure
compliance.
5. Master file.

MemberSecretan
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= Headquarter. 4. Institutional Area, Jhalana Doongri. Jaipur-302004
Phone : 0141-5130699, 5159600  ¢-mail : member-seeretaryiarpeb.nicin -y

REGD. A.D g
- ; 2 e A0 £
F ol Tech Complaint (22) Chittorgarh/RSPC /MU EII)ﬁf;(J?j:/ DPate: C:?//Ofg/?* //

M's Radheshyvam Gupta,
Gupta Water Supplicrs, Rawat Mohalla.
Rawatbhata, District- Chivorgarh,

Subject: - Directions for closure of activity/process under the provisions of Section 33(A)
of the Water (Prevention & Control of Pollution) Act. 1974,

Reference: - Show cause notice issued by RO. Chittorgarh vide letter dated 14/06/2019.

. This is without prejudice 1o the right of the Rajasthan State Pollution Control Board
(hereinafier called as “the Board') to initiate proceeding under the provisions of the Water
(Prevention & Control of Pollution) Act-1974 (hereinafter called as “the Water Act’) for
violation of various provisions of the Act here-in-afier shown:-

2. Whereas the Water Act came into force in the whole of the State of Rajasthan with effect

from 23.03.1974.

And whereas the Water Act has been enacted 10 provide for the prevention, control and

abatement of Water pollution.

4. And whereas M/s Radheshyam Gupta, Gupta Water Suppliers (here in afier referred as
operator of activity/process) engaged in illegal abstraction of groundwater from
Tubewell/Borewell at Rawat Mohalla, Rawatbhata, District- Chittorgarh.

5. And whereas in compliance of the Hon’ble National Green Tribunal. Principal Bench.
Delhi order dated 16.01.2019 in the O.A. No. 43/2019 titled as Muzaffar Hussion.
Ecosorz Foundation V/s State Of Rajasthan, Joint inspection was carried out on dated
10.04.2019 and during team inspection it was found that:-

a. lllegal abstraction of ground water was being done through borewell situated at
Rawat Mohalla, Rawatbhata, District- Chittorgarh.

b. Operator of activity/process has failed to produce no objection certificate (NOC)
/Permission for abstraction of ground water for commercial use issued by Central
Ground Water Authority/any competent authority in this regard.

6. And whereas Hon’ble National Green Tribunal, Principal Bench. New Delhi passed order

sheet dated 23.04.2019 in the O.A. No.43/2019 matter titled as Muzaffar Hussaion.
Ecosorz Foundation V/s State of Rajasthan, interalia reproduced as follows:-
“We find that ample powers are available under section 33 A of the Water (Prevention
and Control of Pollution) Act, 1974 with the State Pollution Control Board to issue an
direction, including closure of process, stoppage of/or regulation of water, electricity or
any other supply in connection with the functions of the Rajasthan State Pollution
Control Board (RSPCB). In fact the RSPCB has itself issued notice under Section 33 A
of the Water (Prevention and Control of Pollution) Act. 1974 to some of the units. Ihe
RSPCB also needs to take action to recover compensation necessary for restoration ol the
environment so that illegal ground water extraction is effectively checked and illegal
activity does not remain a profitable activity. The compensation to be recovered must be
adequate to restore the environment as well as deterrent so us to discourage violation ol
faw, *

7. And whereas Show notice for intended closure of activity/ process including stoppage or
regulation of the supply of electricity & illegal abstraction of groundwater under Section
33 (A) of the Water Act. 1974 was issued by Regional Office. Chittorgarh vide fener
dated 14.06.2019.

St
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fif{"“%“:l‘."‘i'l‘x:!V 4. Institutional Arca, Thalana l_)zmn.ﬂ"in‘ 'mi.{_?Llr‘_B-{:EQL,)‘?
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\Wiid whereas the aperator ol actvily/ process has failed to submit any F(.}’li} of Show
wtice for itended closare dirgetions issued by RO vide letter dated 14.06.2019.

\ad whereas above stated non- compliance n%‘lhc provisions of the Water Act have been
Vivwwed seqously by the Boaed

10 And whereas the State Board, in order 1o stop non compliance of the provisions of the

MWater At i competent to issue any directions under cection 33(A) of the Water Act in

Wrling 1o any person, officer or authority and such person. officer or authority shall be

dound to comply with such directions.

Fherefore, in compliance of Hon hle National Green Tribunal order dated 23.04.2019
nthe OUA. No.43/2019 (referred here in before), the Board in exercise of the powers
conterred upon it under section 33(A) of the Water Act, issues following directions:-

5 You are directed to close down your activity/ process of illegal abstraction of
croundwater.

by District Collector. Chittorgarh to ensure closure of the activity/process of illegal
dabstraction of gﬁ'mn‘id\\mc::

o1 Supdt. Engineer (O & M), Ajmer Vidhyut Vitaran Nigam Limited, Chittorgarh shall
disconnect the electricity supply to the activity/process of illegal abstraction of
aroundwater.

dy [xecutive Engineer, PHED. Chittorgarh shall disconnect all the water supply
connections existing in the whole premises where the said illegal source established
and all the connections which can possibly execute the operation of said illegal
sources. to ensure the complete closure and non operation of illegal sources whether
multiple connections issued by concerned authorities in favour of multiple entities but
have existed in same premises and if directly /indirectly causes the operation of said
illegal sources. :

¢} Regional Officer. Regional Office, Rajasthan State Pollution Control Board.
Chittorgarh is directed to seal the Diesel Generator Sets, if any and such other
equipments so as to affect complete closure of the activity/ process of illegal
abstraction of groundwater and report that the direction as above have been complied.

Please note that the non-compliance of the above directions is punishable under section 41/42 of
the Water Act with imprisonment for a term which shall not be less than one year and six months
hut which may extend to six years and with fine.

Yours sincerely.

= <ef ~
(Shailaja Deval)
Member Secretary
Copy 1o following for information & necessary action:-
{. The Collector, Chittorgarh.
2. Supdt. Engineer (O & M), Ajmer Vidhyut Vitaran Nigam Limited. Chittorgarh to ensure
compliance.
3. Executive Engineer, PHED, Chittorgarh to ensure compliance.
V/chiona! Officer, Rajasthan State Pollution Control Board, Chittorgarh to ensure
compliance.
5. Master file. : ,

~Member Secretary
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. Regional office
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=~ Rajasthan State Pollution Control Board
e A e e : o
i E iR 5 Near FCI Godown, Chanderiyal, Chittorgarh
; %W . ~ Email:-ro.chittorgarh@gmail.com
Registered post/email
No.: RPCB / RO Chittorgarh/ 364 - 66 Dated: 16 .07, 18

1. Executive Engineer (O & M)
Ajmer Vidhyut Vitran Nigam Limited
Chittorgarh
2. Assistant Engineer (O& M),
Ajmer Vidhyut Vitaran Nigam Limited,
Rawatbhata, District- Chittorgarh.

Sub: - Directions for closure of industry under section 33 (A) of the Water (Prevention and
Control of Pollution) Act, 1974) against the unit M/s Sunder Cold Water, Behind Dadi
Amma Louge, Rawatbhata, Tehsil- Rawatbhata District Chittorgarh.

Ref: - State Pollution Control Boards Head office letter no. No.:- F14 Tech Complaint (22)
Chittorgarh /RSPCB/MUID/ 385-389dated 05/07/2019

Sir:

The State pollution Control Board has issued closure directions under section 33
(A) of the Water (Prevention and Control of Pollution) Act, 1974 against M/s Sunder
Cold Water, Behind Dadi Amma Louge, Rawatbhata, Tehsil- Rawatbhata District
Chittorgarh for non compliance of the provisions of the act vide State Pollution Control
Boards Head office letter no. No. F14 Tech Complaint (22) Chittorgarh
/RSPCB/MUID/385-389 dated 05/07/2019 (copy enclosed) .

Copy of the directions has forwarded to your good self for ensuring compliance of the
Boards directions i.c. disconnect the electricity supply of the industry . However | a
copy of the directions is again being enclosed herewith for ready reference.

As such you are requested to immediately issuc appropriate instruction to disconnect
clectricity supply presently available to the industry & submit compliance to aforesaid
referred letter directly to The Member Secretary. Rajasthan State Pollution Control
Board, 4, Institutional Arca, Jhalana Doongari, Jaipur along with copy of this office.

Yours Sincerely
Encloged - Hc Arhove
(Rajee v]l’m‘cck )
Regional Officer
Copy to the following for information and necessary action please.-
1.Group Incharge (MUID), Rajasthan State Pollution Control Board, Jaipur

chiona]?) fficer
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Phone No. — 01472-255077
Regional office

Rajasthan State Pollution Control Board

B s i, A
3‘%‘@@3@ | Near FCI Godown, Chanderiyal. Chittorgarh
Wgy | . Email:-ro.chittorgarh@gmail.com B
Registered post/email
No.: RPCB / RO Chittorgarh/9¢ 7 - €3 Dated : 16.07.19
1. Executive Engineer (O & M)

Ajmer Vidhyut Vitran Nigam Limited

S

Chittorgarh
Assistant Engineer (O& M),

Ajmer Vidhyut Vitaran Nigam Limited.
Rawatbhata, District- Chittorgarh.

Sub: - Directions for closure of industry under section 33 (A) of the Water (Prevention and
¥

Control of Pollution) Act, 1974) against the unit M/s Bhavishya Ice factory
Jaldhara,Near Charbhuja Petrol Pump, Rawatbhata, Tehsil- Rawatbhata, District-
Chittorgarh.

Ref: - State Pollution Control Boards Head office letter no. No.:- F14 Tech Complaint (22)

Chittorgarh /RSPCB/MUID/390-394 dated 05/07/2019

The State pollution Control Board has issued closure dircetions under section 33
(A) of the Water (Prevention and Control of Pollution) Act. 1974 against M/s Bhavishya
Ice factory Jaldhara,Near Charbhuja Petrol Pump, Rawatbhata, Tehsil-
Rawatbhata, District- Chittorgarh for non compliance of the provisions of the act vide
State Pollution Control Boards Head office letter no. No. 14 Tech Complaint (22)
Chittorgarh /RSPCB/MUID/390-394 dated 05/07/2019 (copy enclosed) .

Copy of the directions has forwarded to your good self for ensuring compliance of the
Boards directions 1.c. disconnect the electricity supply of the industry . However . a
copy of the directions is again being enclosed herewith for ready reference.

As such you are requested to immediately issue appropriate instruction to disconnect
clectricity supply presently available to the industry & submit compliance to aforesaid
referred letter directly to The Member Secretary, Rajasthan State Pollution Control
Board, 4. Institutional Area, Jhalana Doongari, Jaipur along with copy of this office.

Yours Sincerely

Enclosed ' B phove
(Rajc:.‘i]l’arcck)

Regiodal Officer

Copy to the following for information and necessary action pleasc.-
1.Group Incharge (MUID), Rajasthan State Pollution Control Board. Jaipur

L
Regional Qfficer
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Regional office

Rajasthan ‘ . 5

| —— | Rajasthan State Pollution Control Board
T e e = < o : o

| B | Near FCI Godown. Chanderiyal. Chittorgarh

WW SR ~ Email:-ro.chittorgarh@gmail.com n

Registered post/email
No.: RPCB / RO Chittorgarh/L-25/ 3Te-T2 Dated: 16.07.19
8

1. Executive Engineer (O & M)
Ajmer Vidhyut Vitran Nigam Limited
Chittorgarh

2. Assistant Engineer (O& M),
Ajmer Vidhyut Vitaran Nigam Limited,
Rawatbhata, District- Chittorgarh.

D

Sub: - Directions for closure of industry under section 33 (A) of the Water (Prevention and
Control of Pollution) Act, 1974) against the unit M/s Shree Charbhuja Sheetal
Jaldhara, Pannadhaya School Building Campus, Near Charbhuja Temple,
Rawatbhata, Tehsil- Rawatbhata, District Chittorgarh .

Ref: - State Pollution Control Boards Head office letter no. No.:- I'14 Tech Complaint (22)
Chittorgarh /RSPCB/MUID/ 380-384dated 05/07/2019

The State pollution Control Board has issued closure directions under section 33
(A) of the Water (Prevention and Control of Pollution) Act, 1974 against M/s Shree
Charbhuja Sheetal Jaldhara, Pannadhaya School Building Campus, Near
Charbhuja Temple, Rawatbhata, Tehsil- Rawatbhata, District Chittorgarh for non
compliance of the provisions of the act vide State Pollution Control Boards Head office
letter no. No. F14 Tech Complaint (22) Chittorgarh /RSPCB/MUID/380-384 dated
05/07/2019 (copy enclosed) .

Copy of the directions has forwarded to your good self for ensuring compliance ol the
Boards directions i.e. disconnect the electricity supply of the industry . However . a
copy of the directions is again being enclosed herewith for ready reference.

As such you are requested to immediately issue appropriate instruction to disconnect
electricity supply presently available to the industry & submit compliance to aforesaid
referred letter directly to The Member Secretary. Rajasthan State Pollution Control
Board, 4. Institutional Arca, Jhalana Doongari, Jaipur along with copy of this office.

Yours Sincerely
Enclosed !~ Ac Hhova
(Rajeev
Regiondl

arcek)
Officer
Copy to the following for information and necessary action please.-

1.Group Incharge (MUID), Rajasthan State Pollution Control Board, Jaipur

RegionalfOfficer
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‘ = Regional office
. Fajasthan » ; |
| e Rajasthan State Pollution Control Board i:
L e rt ; . |
' o vl i Near FCI Godown. Chanderiyal. Chittorgarh |
L Lo = Email:-ro.chittorgarh@gmail.com = el
Registered post/email
No.: RPCB / RO Chittorgarh/L-25/ [19.5~9"7 Dated: 02.08,]9
1. Supdt. Engineer (O & M)
Ajmer Vidhyut Vitran Nigam Limited
Chittorgarh

R

Assistant Engineer (O& M).

Ajmer

Vidhyut Vitaran Nigam Limited,

Rawatbhata, District- Chittorgarh.

Sub: - Directions for closure of activity/process under the provisions of section 33 (A) of the Water
(Prevention and Control of Pollution) Act., 1974 against the:-

L

Soni Water Suppliers, Beral, Kota Road, Rawatbhata, Tehsil- Rawatbhata, District
Chittorgarh.

Lal Singh, Near Dhabai Brothers Shop, Chittorgarh Road, Rawatbhata, Tehsil-
Rawatbhata, District Chittorgarh.

Abdul Kayum, near Beral Chauraha, Rawatbhata, Tehsil- Rawatbhata, District
Chittorgarh,

Amba Lal Gurjar, Dhabai Brothers Shop, Chittorgarh Road, Rawatbhata, Tehsil-
Rawatbhata, District Chittorgarh.

Radheshyam Gupta, Gupta Water Suppliers, Rawat Mohalla, Rawatbhata, Tehsil-
Rawatbhata, District Chittorgarh.

Ref: - State Pollution Control Boards Head office letter no. respectively:

St

(1) Vide No.:- 'l 4/Tech Complaint (22)Chittorgarh /RSPCB/MUID/ 595 dated
01/08/2019.

(11) Vide No.:- I'14/Tech Complaint (22)Chittorgarh /RSPCB/MUID/ 606 dated
01/08/2019.

(i) Vide No.:- I'14/Tech Complaint (22)Chittorgarh /RSPCB/MUID/ 583 dated
01/08/2019.

(iv)  Vide No.:- Fl4/Tech Complaint (22)Chittorgarh /RSPCB/MUID/ 612 dated
01/08/2019.

(V) Vide No.:- I'14/Tech Complaint (22)Chittorgarh /RSPCB/MUID/ 589 dated
01/08/2019.
The State pollution Control Board has issued closure directions for closure ot

activity/process under the provisions of section 33 (/) of the Water (Prevention and Control

of Pollution) Act. 1974) against the follows:-

b

Soni Water Suppliers, Beral, Kota Road, Rawatbhata, Tehsil- Rawatbhata, District
Chittorgarh.

Lal Singh, Near Dhabai Brothers Shop, Chittorgarh Road, Rawatbhata, Tehsil-
Rawatbhata, District Chittorgarh.

Abdul Kayum, near Beral Chauraha, Rawatbhata, Tehsil- Rawatbhata, District
Chittorgarh.
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4. Amba Lal Gurjar, Dhabai Brothers Shop, Chittorgarh Road, Rawatbhata, Tehsil-
Rawatbhata, District Chittorgarh.
Radheshyam Gupta, Gupta Water Suppliers, Rawat Mohalla, Rawatbhata, Tehsil-
Rawatbhata, District Chittorgarh.

for non compliance of the provisions of the act vide State Pollution Control Boards
Head office letters No. F14 Tech Complaint (22) Chittorgarh
/RSPCB/MUID/595/606/583/612/589 dated 01/08/2019 respectively (copy enclosed).

n

Copy of the directions has forwarded to your good sell for ensuring compliance of the
Boards directions i.e. disconnect the electricity supply to the activity/process. However. a
copy of the directions is again being enclosed herewith for ready reference.

As such you are requested to immediately issue appropriate instruction to disconnect
electricity supply presently available to the industry & submit compliance to aforesaid
referred letter directly to The Member Secretary, Rajasthan State Pollution Control Board. 4.
[nstitutional Area, Jhalana Doongari. Jaipur along with copy of this office.

Yours Sincerely

) V%~

(Dr. B.R. Panwar)
Regional Officer

Copy to the following for information and necessary action please.-

L

Group In-charge (MUID), Rajasthan State Pollution Control Board. Jaipur

phrss

,], Regional Officer

e



iy ~ Phone No. - 01472-255077

etk Regional office
wLaiasthan.. : : . ,
— Rajasthan State Pollution Control Board |
Y ~ewlaee el |
e Anas? Near FCI Godown. Chanderiyal. Chittorgarh .
=TT %W =1 Email:-ro.chittorgarh@gmail.com . !

Registered post ¢mail

No.: RPCB / RO Chittorgarh/L-25/ 1133-3 Y Dated: 62.61%,\9

Executive Engineer
Public Health Engineering Department (PHED)

Chittorgarh

Sub: - Directions for closure of activity/process under the provisions of section 33 (A) of the Water
(Prevention and Control of Pollution) Act, 1974) against the:-

L.

(3]

n

Soni Water Suppliers, Beral, Kota Road, Rawatbhata, Tehsil- Rawatbhata, District
Chittorgarh.

Lal Singh, Near Dhabai Brothers Shop, Chittorgarh Road, Rawatbhata, Tchsil-
Rawatbhata, District Chittorgarh.

Abdul Kayum, near Beral Chouraha, Rawatbhata, Tehsil- Rawatbhata, District
Chittorgarh.

Amba Lal Gurjar, Dhabai Brothers Shop, Chittorgarh Road, Rawathhata, Tehsil-
Rawatbhata, District Chittorgarh.

Radheshyam Gupta, Gupta Water Suppliers, Rawat Mohalla, Rawatbhata, Tehsil-
Rawatbhata, {Jistrict Chittorgarh.

Ref: - State Pollution Control Boards Head office letier no. respectively:

(1)
(i)
(iii)
(iv)

(v)

Sir.

Vide No.:- F'l14/Tech Complaint (22)Chittorgarh /RSPCB/MUID/ 595 dated
01/08/2019.
Vide No.:- Fl14/Tech Complaint (22)Chivorgarh /RSPCB/MUID/ 606 dated
01/08/2019
Vide No.:- I'14/Tech Complaint (22)Chittorgarh /RSPCB/MUID/ 583 dated
01/08/2019.
Vide No.:- F14/Tech Complaint (22)Chittorgarh /RSPCB/MUID/ 612 dated
01/08/2019.
Vide No.:- '14/Tech Complaint (22)Chittorgarh /RSPCB/MUID/ 589 dated
01/08/2019.

The State pollution Control Board hus issued closure directions for closure of

activity/process under the provisions of section 33 (A) of the Water (Prevention and Control
of Pollution) Act. 1974) against the follows:-

4

Soni Water Suppliers, Beral, Kota Road. Rawatbhata, Tehsil- Rawatbhata, District
Chittorgarh.

Lal Singh, Near Dhabai Brothers Shop, Chittorgarh Road, Rawatbhata, Tehsil-
Rawatbhata, District Chittorgarh.

Abdul Kayuni, near Beral Chauraha, Rawatbhata, Tehsil- Rawatbhata, District
Chittorgarh.

Amba Lal Gurjur, Dhabai Brothers Shop, Chittorgarh Road, Rawatbhata, Tehsil-
Rawatbhata, District Chittorgarh.



S e 229

} ey Phone No. - 01472-255077 |

Regional office |
~Ralasthan ) " :

—— Rajasthan State Pollution Control Board |
N W " = ‘
‘ﬂ%gﬁf Near FC1 Godown, Chanderiyal. Chittorgarh

h Email:-ro.chittorgarh@gmail.com J

5. Radheshyam Gupta, Gupta Water Suppliers, Rawat Mohalla, Rawatbhata, Tehsil-
Rawatbhata, District Chittorgarh.

for non compliance of the provisions of the act vide State Pollution Control Boards Head

office letter no. F14 Tech Complaint (22) Chittorgarh /RSPCRB MUID/595/606/583/612/589

dated 01/08/2019 respectively (copy enclosed) .

Copy of the directions has forwarded to your good self for ensuring compliance of the
Boards directions i.c. disconnect all the water supply connections existing in the whole
premises where the said illegal source established and all the connections which can
possibly execute the operation of said illegal sources, to ensurc the complete closure and
non-operation of illegal sources, whether multiple conncctions issued by concerned
authorities in favor of multiple cntities but have existed in same premises and if
directly/indirectly cause the operation of said illegal sources. However, a copy of the
directions is again being enclosed herewith for ready reference.

As such you are requested to immediately issue appropriaie instruction to disconnect
electricity supply presently available to the activity/process & submit compliance to aforesaid
referred letter directly to The Member Secretary, Rajasthan State Pollution Control Board. 4.
Institutional Area, Jhalana Doongari. Jaipur along with copy of this office.

Yours Sincerely

(e
(Dr. B.R. Panwar)

Regional Officer

Copy to the following for information and necessary action please.-
I~ Group In-charge (MUID). Rajasthan State Pollution Control Board. Jaipur

(FofRiomn___

(Dr. B.R. Panwar)
Regional Officer

L



Phone No. 01472 255077

Regional office

Fajasthan

e Rajasthan State Pollution Control Board
Rt | i ] . i
ety Wl iy Near FCI Godown, Chanderiyal. ( hittorgarh

| . . -~ .
' _Email:-ro.chittorgarh@gmail.com

Registered post/email
No.: RPCB /RO Chittorgarh/CI-1068/ IRl -2V Dated : o ’08 } ] 9

I. Exccutive Engineer (O & M)
Ajmer Vidhyut Vitran Nigam Limited
Chittorgarh

2. Assistant Engineer (0& M),
Ajmer Vidhyut Vitaran Nigam Limited,
Rawatbhata. District- Chittorgarh.

Sub: - Dircctions for closure of industry under section 33 (A) of the Water (Prevention and
Control of Pollution) Act, 1974 against the unit M/s Himank lee Factory & Jaldhara,
ward No. 3, Hammal Mohalla, Rawatbhata, Tehsil- Rawatbhata, Distriet
Chittorgarh .

Ref: - State Pollution Control Boards Head office letter no. No.:- .14 Tech Complaint (22)
Chittorgarh /RSPCB/MUID/ 633 dated 07/08/2019

Rir,

The State pollution Control Board has issucd closure directions under section 33
(A) of the Water (Prevention and Control of Pollution) Act, 1974 against M/s Himank
lee Factory & Jaldhara,ward No. 3, Hammal Mohalla, Raw atbhata, Tehsil-
Rawatbhata, Distriet Chittorgarh for non compliance of the provisions of the act vide
State Pollution Control Boards Head office letter no. No. I.14 Tech Complaint (22)
Chittorgarh /RSPCB/MUID/633 dated 07/08/2019 (copy enclosed) .

Copy of the directions has forwarded to your good self for ensuring compliance of the
Boards directions i.c. disconneet the clectricity supply of the industry - However . o
copy of the directions is again being enclosed herewith for rcady reference.

As such you are requested to immediately issuc appropriate instruction to disconnect
clectricity supply presently available to the industry & submit compliance to aforesaid
referred letter directly to The Member Secretary. Rajasthan State Polivtion Control
Board. 4. Institutional Area, Jhalana Doongari, Jaipur along with copy o! this oifice.

Yours Sincerely
@Wﬁ"m—-
[r(!)r.H,l{.i’:;n‘.\au‘)
Regional Officer
Copy to the following for information and necessary action please. -
E.Group Incharge (MUID), Rajasthan State Pollution Control Board. Jhalana Doongari, Jaipur

ooy

4: Regional Officer
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N & 01472-255077

REGIONAL OFFICE
; RAJASTHAN STATE POLLUTION CONTROL BOARD
. e Near F.C.I.Godown, Chanderia, Chittorgarh

\:FW Email - rorpeb.chittorgarh@gmail.com
RPCBI&%TG;’LQSJ’ TRM- 26 Date: s 0T.13

Registered Post

The SEE & Group In charge (Environmental Compensation & Damage Retrieval),
Rajasthan State Pollution Control Board,
4,Institutional Area, Jhalana Doongari,

Jaipur-302004.
Sub: - For Assessment and Recovery of Environmental Compensation in the original
application no. 43/2019 at Hon'ble National Green Tribunal , Principal Bench,New Delhi
titled as "Muzzaffar Hussain , Ecosorz Foundation V/s State of Rajasthan” .

Ref.- 1.Hon'ble NGT, Principal Bench, New Delhi order dated 16.01.2019 in the O.A. no.
43/2019 titled as “Muzzaffar Hussain ,Ecosorz Foundation V/s State of Rajasthan”.

2. Office of District collector, Chiltorgarh letter no. 113 dated 04/02/2019.

3. Joint Inspection repnrt dated 10/04/2010.

4. Hon'ble NGT, Principal Bench, New Delhi order dated 23.04.2019 in the O.A. no.
43/2019 matter titled as Muzzaffar Hussain , Ecosorz Foundation V/s State of
Rajasthan.

5. This office letter no. 717-719 dated 05.07.2019 (MUID,RSPCB HO for confirmation
of closure direction)
Sir,

Apropos above, it is submitted that Hon'ble NGT has passed an order
dated 23.04.2019 in O.A. no. 43/2019 and directed to RSPCB, relevant interalia
reproduced as follows:-

(Part-1)

“We find that ample powers are available under Section 33 A of the Water (Prevention and Control of

Pollution) Act, 1974 with the State Pollution Control Board 1o issue any direction, including closure of

process, stoppage of/ or regulation of water, electricity or any other supply in connection with the

Junctions of the Rajasthan State Pollution Control Board (RSPC B). In fact, the RSPCB hay itself issued

notice under Section 33 A of the Water (Prevention and Control of Pollution) Act, 1974 to some of the

HRiLs.

To ensure the compliance of Hon'ble NGT’s aforcsaid order, a leiter has already been sent to MUID

CellRSPCB.Jaipur for confirmation of closure direction vide this office letter dated 717-719 dated

05.07.19 (for Part-I).Copy of said letter alongwith all the annexures is enclosed and marked as Annexure-

A.

Further, in the next context i.e. (Part-1I), as the Hon’ble NGT’s directed RSPCB relevant interalia
reproduced as follows:-

(Part-11)



il

The RSPCB also needs to take action to recover compensation necessary for
restorvation of the environment so that illegal ground water extraction is effectively checked and illegal.
activity does not remain a profitable activity. The compensation to be recovered must be adequate to
restore the environment as well as deterrent so as to discourage violation of luw. Let the RSPCE tuke
appropriate remedial action and furnish a further report to the Tribunal within two months. *

List for further consideration on 13.08.2019
In view of above, it is submitted that environmental compensation in said matter may be
considered and same be assessed at the level of Head Office followed by the issuance of
respective order for recovery of the same.
Details of these units (RO Water Bottling Plant )is mentioned as under:-

Chittorgarh, | Plant -1 KL/Hr) to |
establish under

|
| Water  Act,1974 l _f Capacity of RO
1

' S.No. | Name and Address of RO |} Date of—f Status of ' _’I"_}A/pc ofUnln | Baeof
| Water Bottling Plant | Issuance I Reply/ | . Commencement*
I of SCNs i Consent and Capacity of
| * | application 1 ‘ Plant
| M/s Sunder Cold [ 16.04.19 | Reply not reccived | Mineralized Water | Details not
| Water,Opposite Dadi l | s0 far, | (Green  Category, | available
| Ammalonge,Rawatbhata, 1 | { §.No. 37
| Tehsil-Rawatbhata, District- | |
| Chittorgarh. I | I IE
F m‘ M/s  Shree Chérbhuja ' | i =1 Mineralized Water ' ~ Details not
| Sheetal Jal Dhara, | 1604 19 i Reply not received | (Gireen Category, | available
| Patnadhaya School } E 3 Lo | 8.No. -37)
| Building  ceinpus,  Near | l
| Charbhuja Temple, | | I |
! Rawatbhata, Tehsil- ; 1 ; J
' Rawatbhata District- | : i
| Chittorgarh. l |
| M/s Bhavishya lce factory I 16.04.19 ;'Iiéply‘iﬂiﬂt received f Mineralized Water Details not
 Jaldhara, Near Charbhuja j | so far | (Green Category, | available
Petrol Pump, Rawatbhata, { ﬁ | S.No. -37)
 Tehsil- Rawatbhata, District- | |
' Chittorgarh. ! | '
‘! Mis Himank Tca—l"_";-lit-oiﬁ,/ ;nkd'f!'l_é.‘éi-lQ_ Ilfnt has ébmjﬁfeti J_E\_ﬁ"ﬁém]ized"ﬁ'gér B ~ Date of
I Jaldhara Huammal Mohhalla | |E for | (Green Category, Commencement-
| .Fii-.mj‘rhlmra. I.ehasd- l | aclfjmo\fricdgentcnt | S.No. -37) | 14.01.2014 as per
awatbhata, District- i I (Mineral ~ Water | »
i yog adhaar
|
|

vide online | | Plant -1000LPH
| 20.06.19  under |
" unit 1D-100020. A |

E } application  dated
|
i | show cause notice i g

! | { for intended |
.! i | refusal  alongwith | _!
I I ! intended direction ! !
1 | l of  closure s i E
: ‘l ‘; issued  for  the : '
g - deficiencies i

’ observed in |

| consent I{

‘

i non submission of
i’ legal  permission | l

|
i 1 application  and |
; ! | related  to  valid |

dated 29.06.16 and |

|
|



Note: *Letter Eréibei'hgﬂifsélgcf

" food and safety) and Ass
any r

Encl: As Above,

Copy to following for inform

L. Sr. PA to

5

egistration of aforesaid units if any available

= EE& Group Inchare

------ ——
| | souree of water,

_;_,_ .......

to GM,DIC (For Registration of unit), CMHO.CHi
istant Engineer, AVVNL (

at their end.

r—

For issuance of electric connection),

ttorgarh (For Issuance of Licen see under

related to provide details of

Submitted for information and necessary action.

ation and necessary action.
MS.RSPCB.Jaipur

ge (MUID) with request to provide det

aforesaid matter if any required,

Yours sincefply

le
(Raje

i

,Pafeek)
Regional Officer,
SPCB,Chittorgarh

ails submitted vide this office in

/

f{f.:-"": O}C

Regional df‘ficer,
RSPCB,Chittorgarh



#® 01472-255077
— REGIONAL OFFICE

:-_;_\:7\7 RAJASTHAN STATE POLLUTION CONTROL BOARD
(O D : :
T 72 Near F.C.l.Godown, Chanderia, Chittorgarh
Email :- rorpcb.chittorgarh@gmaﬂ.com
RPCB/RO CTG/L-25/ 858 ~ §60 Date : !9—| 03] 20|19

Registered Post

The SEE & Group In charge (Environmental Compensation & Damage Retrieval),
Rajasthan State Pollution Control Board,
4,Institutional Area, Jhalana Doongari,

Jaipur-302004.
Sub: - For Assessment and Recovery of Environmental Compensation in the original
application no. 43/2019 at Hon’ble National Green Tribunal , Principal Bench,New Delhi
titled as “Muzzaffar Hussain » Ecosorz Foundation V/s State of Rajasthan”

Ref:- .Hon'ble NGT, Principal Bench, New Delhi order dated 16.01.2019 in the O.A. no.
43/2019 ttled as “Muzzaffar Hussain ,Ecosorz Foundation V/s State of Rajasthan”.

2. Office of District collector, Chittorgarh letter no. 113 dated 04 /02/2019,

3. Joint Inspection report dated 10/04,/2019.

4. Hon’ble NGT, Principal Bench, New Delhi order dated 23.04.2019 in the O.A. no.
43/2019 matter titled as Muzzaffar Hussain , Ecosorz Foundation V/s State of
Rajasthan,

5. This office letter no. 855-857 dated 12.07.19 (MUID,RSPCB HO for confirmation of
closure direction)
Sir.
Apropos above, it is submitted that Hon’ble NGT has passed an order
dated 23.04.2019 in O.A. no, 43/2019 and directed to RSPCB, relevant interalia

reproduced as follows:-
(Part-I)
“We find that ample powers are availuble under Section 33 A of the Water (Prevention and Control of
Pollution) Act, 1974 with the State Pollution Control Board to issue any direction, ncluding closure of
process, stoppage of/ or regulation of water, electricity or any other supply in connection with the
Sunctions of the Rajasthan State Pollution C, ontrol Board (RSPCB). In Jact, the RSPCB has itself issued
nolice under Section 33 A of the Water (Prevention and Control of Pollution) Act, 1974 to some of the
units.
To ensure the compliance of Hon’ble NGT's aforesaid order, a letter has already been sent 10 MUID
Cell,RSPCB, Jaipur for con firmation of closure direction vide this office letter dated 855-857 dated
12/07/2019 (for Part-I).Copy of said letter alongwith all the annexures js enclosed and marked as
Annexure-A,
Further, in the next context i.e, (Part-11), as the Hon’ble NGT"s directed RSPCB relevant interalia

reproduced as follows:-




(Purt-11)
The RSPCB also needs to take action to recover compensation necessary fo

restoration of the environment so that illegal ground water extraction is effectively checked and illegal
activity does not remain a profitable activity. The compensation to be recovered must be adeqrare to
restore the environment as well as deterrent so as fo discourage violation of law. Let the RSPCE tafe

appropriate remedial action and Surnish a further report to the Tribunal within two months,”
List for further consideration on 13.08.2019

In view of above, it is submitted that environmental compensation in said matter may be
considered and same be assessed at the leve] of Head Office followed by the issuance of
respective order for recovery of the same.

Details of the operators of tube wells /borewells ,engaged in illegal abstraction
of ground water without prior permission /NOC from competent authority in this regard

as identified during joint inspection is mentioned as under:-

'— A;’ Name and Address of | Date off_—ﬁatus ol | ype of Unit < Date of
' S.No. f operators of  tube wells | issuance J Reply/ j Commencement*
i‘ | /borewells  as  identified | of SCNs | Consent | | and Capacity of
| - during joint inspection | application | | Plant
. 7(&;}?}7%% Lal (_x‘urjar: 14.06.19 , Reply not received | Establishment/ | Details not S .
| i DhabaiBrothers, Chittorgarh ( so far. | operation  of Tube ,i available
: 3 Road, Rawatbhata, District- | | Well/Bore Well s ;
! I{ Chittorgarh . | | not categorized in
|2 T'Shri Lal Singh, Near Dhabat | T2.06.15 | RSPCB  prevailing I Details not
‘ | Brothers Shop, Chittorgarh Reply not received 4 office order dated l available
| | Road, Rawatbhata, District- so far. | 08.05.18 related to ’
. | Chittorgarh. ’ J | categorization of |
!'_.3. l Shri VAbdul Kayum, Near i 14.06.19 Reply not received g industrics. I -_-"_Dc{ﬂiis not
| l Beral Chouhara, Rawatbhata I 50 [ar, l ; available
| , District -Chittorgarh. j I
: ’T | 'Soni Water Suppliers, Beral, ! 14.06.19 Reply not received | ! ~ Details not

I | Kota Road, Rawatbhata, so far. | available
; | District- Chittorgarh, l |
| l
; 5 _M-J—ﬁ;i Radheshyam Gupta, ' 14.06.19 | Reply not receivecﬂ ‘r'? _T)-agi-ls not :
| | Gupta  Water Suppliers, so far, ! ! available =
| | RawatMohalla, Rawatbhata, | 4 J
,i District- Chittorgarh. ! F I
| | | ! |

Note: *A letter dated 14.06.19 has been issued to Assistant Engineer,f\‘:” VNL,rawatbhata,C I%léhi'!r;-r;_;:;fl:miu provide

details of issuance of electric connection,meter no. related details pertaining to these tubewell / borewell operators jif

any available at their end. Reply in this regard is still awaited.
Submitted for information and necessary acton.

Encl: As Above.
! Yours sincerely

(Rajeeviareek)
Regiong] Officer,

SPCB,Chittorgarh



apy to following for information and necessary action.
18 DA g MS,RSPCB,Jaipur
2. EE& Group Incharge (MUID) with request to provide details submitted vide this office in
aforesaid matter if any required by EC&DR Cell, RSPCB,Jaipur. 1
Regiopal Officer.

RSPCB.Chittorgarh

b



9/26/2019 Gmail - DCO ORDERS RAWATBHATA

APONEAGRE ~ A ]
I I Gmall RO Chittorgarh <ro.chittorgarh@gmail.com>

DCO ORDERS RAWATBHATA

1 message

AEN(0&M) Rawatbhata <udp.aen.39@gmail.com> Thu, Sep 26, 2019 at 11:53 AM
To: ro.chittorgarh@gmail.com

KINDLY FIND ENCLOSED HEREWITH THE DISCONNECTION ORDERS OF CONNECTIONS DISCONNECTED
AS PER DIRECTIONS GIVEN IN YOURV LETTERS
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Ao NEAIRE =£2 _
Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Arca. Jhalana Doongri. Jaipur-302004
Phone :0141-5159699,5159604 e-mail ; mcmbcr-secrglarv:‘d!rgg_h_._ujg._iu
Toll Free Help Line No. : 18001 806127 Bx1. 7

Office Order
F- (E-Comp- 01) RPCB/ECC/ +of/s— Date: 20.08.2019

Sub:  Directions for depositing of Environmental Compensation under section 33A of
the Water (Prevention and Control of Pollution) Act, 1974 and section 31A of the
Air (Prevention and Control of Pollution) Act, 1981 in compliance of orders of the
Hon'ble Supreme Court in Writ Petition Civil No. 3752012 Parvavaran Surakshy
Samiti & Anr. Vs Union of India & Others and the Hon'ble National Green
Tribunal in Original Application No. 606/2018 - Compliance of Municipal Solid

Waste Management Rules, 2016.
1. Whercas section 24 of the Water (Prevention and Control of Pollutony Act. 1974
(hereinafier called as the Water Act) provides that no person can cause or permit any
poisonous, noxious or polluting matter, determined in accordance with such standards

as may be laid down by the State Board, to enter into any stream or well or sewer or an

land.

AL And whereas scction 25/26 of the Water Act provides that no person shall withoui the
previous consent of the State Board establish or take any steps to establish, any
industry, operation or process or any treatment and disposal system or any extension or
addition thereto, which is likely to discharge sewage or trade effluent into a stream or
well or sewer or on land or bring into use any new or allered outlet (or the discharge or
Ssewage or wrade effluent or begin to make any new discharge of sewase or trade
efMuent.

3. And whereas scction 21 of the Air (Prevention and Control of Pollution; Act, 1981
(hereinafter called as the Air Act) provides no person shall without previous consent of
the State Board, establish or operate any industrial plant in an air pollution control arca.
which is likely to cause air pollution in environment and discharge or cause or
permitted to be discharged the emission of any air pollutant in excess (o the standards
laid down by the State Board.

4, And whereas the establishment/ entity (hercinafter referred to as the mdustry). whose
name appears under column 2 in the list enclosed at Annexure-! is engaged in
operating an industrial plant / operation / process at the pluce mentioned under column
3 against its name in the list enclosed ar Annexurc-i and during the process the
industry discharges water and/ or air pollutants.

5. And whereas the industry has been reported to have violated the provisions of the Ajr

Act and/ or Waler Act in the manner stated under column 4 against its name in the

enclosed list at Annexure-1. \ &



Rajasthan State Pollution Control Board
Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004
Phone :0141-5159699,5159604 e-mail : mcmhcr-s-.-:n:r‘cl;-tr\':t_:-|'p1g_b11_1ik;iﬂ

Toll Free Help Line No. : 18001806127 Ext. 7

6. And whereas the above observations indicate that (he industry has failed (o comply
with the provisions of Air Act and Water Act and various directions of the Hon'ble
Courts and Hon'ble National Green Tribunal (NGT) and’ or by making discharge of
effluent/ emissions has caused grave damage to the environmen which can be
categorized as significantly huge with grave consequences on the environment, public
health and {lora & fauna.

7. And whereas the [Hon’ble Supreme Court in Writ Petition Civil Na. 37572012
Paryavaran Suraksha Samiti & Anr. Vs Union of India & Others and the Hon'ble NGT
in Original Application No. 606/2018 Compliance of Municipal Solid Waste
Management Rules, 2016 and in several other cases has directed the Board 1o impose
Environmental Compensation on all the individuals/ units Jindustries/ mines/
institution/ entities ete. who are causing damage to the environment on the principle of
‘POLLUTER PAYS’.

8. And whercas Hon'ble NGT has issued the directions to impose Environmental
Compensation on the non complying polluting units and has directed the Board 1o
implement the same for restoration of environmental  damages  caused 10 the
enviromment.

9 And whercas the industry is liable to pay damages i.e. Lnvironmental Campensation or
the basis of “Polluter Pays Principle’ as directed by the Honble Supreme Court in
various orders and Hon’ble NGT.

10.  And whereas the Board has estimated the amount of interim environmental
compensation to be levied on the industry as mentioned under column 5 asainst its
name in the list enclosed at Annexure-1 on the basis of Polluter Pays Principle.

I'l. And whereas the State Board in performance of its duties under the Acts. is competent
to issue any directions under section 33 A of the Water Act and section 31 A of the Air
Act in writing to any person, officer or authority and such person, officer or authoriy
shall be bound to comply with such directions.

In view of above, the State Board in excrcise of the powers conferred upon it under
section 33A of the Water Act and 31A of the Ajr Act and for performance of lunctions unde
the Acts, hereby directs the industry to deposit the amount mentioned under column 3 against
its name in the list enclosed at Annexure-1 as Environmental Compensation on the basis o
‘Polluter Pays Principle’ within 45 days of receipt of this notice. The Environmental
Compensation may be deposited through a demand draft drawn in favour of the Member
Secretary, Rajasthan State Pollution Control Board, Jaipur.

Please be informed that in case of failure (o deposit the Environmental Compensation

the industry will be liable for following actions:-



Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004
Phone :0141-5159699,5159604 e-mail : mcmhg:_':_:g;g_l;_:;_‘_\;‘_é{__fpglﬁ]_i_c_.il_q

Toll Free Help Line No. : 18001806127 Ext. 7

i Consent to establish and/ or consent to operate shall be refused/ revoked without
any lurther notice.

. Legal action ncluding filing of Execution Application before the Hon'ble NGT
may be initiated against the industry and its owners/ occupiers.

. Any application for grant/ renewal of consent 1o establish or COnSCI Lo eperate
shall not be entertained by the Board.

iv.  Alter 45 days the industry shall be liable to pay additional amount (0 10% of the
total amount of Environmental Compensation for each month or part thercof till
deposition of the Environmental Compensation.

It may be further noted that failure to comply with these directions is a criminal
offence, punishable with imprisonment for a term which shall not be less than one year and
six months but which may extend to six years and with fine under section 41(2) of the Water
Act and section 39 of the Air Act and the industry shall be closed immediately without any
prior notice.

Encls — Annexure-1.

Yours Sincerely,

}

(Shailaja-ieval)
h-;\'*Ié].nhc.r Secretary
F- (E-Comp- 01) RPCB/ECC/ / 3= /)5 Date: 20.08.2019
Copy to following:-
1S i1 R U B (Name and Address as per column no. 2 and 3 of the enclosed

Annexure-1).

o

Chief Accounts Officer, Rajasthan State Pollution Control Board, Jaipur.

3. Group In Charge (Textiles/ HSW/ CD & Project! BMW)
Rajasthan State Pollution Control Board. Jaipur.

4. Regional Officer, Regional Officer, Rajasthan State Pollution Control Board. Balotra/
Chittorgarh/ Udaipur/ Jaipur (North)/ Pali to ensure compliance of the dircctions passed
by the Board and ensure closure of the industry in case of failure to deposit the
Environment Compensation within the stipulated time.

5. Master File, Environment Compensation Cell, Rajasthan State Pollution Control Board,
Jaipur. P

6. Guard File. it F\R _

_] o P

M L{(I'{}JL‘ rSecreta Iy



Agenda| Name of the Address Violations | Amount of interim_
item industry Environmental
Compensation
recommended (in Rs)
1 2 3 4 I
LS I i - | Infigures | In words
70. Milan Mills K.No. 1167/81, Effluent does not 20000 | Twenty
' Rai ka Bag, conform to the Thousand
_ el _ : Jasol prescribed standards
71. Atul textiles Raika Bag, | Effluentdoes not 20000 | Twenty
| Unit-2 | Jasol conform to the Thousand
_ | . ) prescribed standards ;
y Sh. Amba Lal | Dhabai Engaged in ilegal [ 150000 | One Lakh
— Gurjar Brothers, abstraction of ‘ Fifty
Chittorgarh groundwater without ' Thousand
Road, prior permission/ NOC of ‘
[ Rawatbhata, CGWA
p/ Sh. Lal Singh | Near Dhabai Engaged in illegal ' 150000 | One Lakh
- ' Brothers Shop, abstraction of | Fifty
Chittorgarh groundwater without ‘ Thousand
Road, prior permission/ NOC of |
Rawatbhata, CGWA
_ B Chittorgarh S | s
y Sh. Abdul Near Beral Engaged in illegal ! 150000 | One Lakh
\ Kayum Chouraha, abstraction of ' Fifty
Rawatbhata, groundwater without Thousand
Chittorgarh . prior permission/ NOC of |
cowa | L
y Soni Water ' Beral, Kota Engaged in illegal 150000 | One Lakh
) Suppliers Road, | abstraction of Fifty
Rawatbhata, groundwater without | Thousand
| Chittorgarh prior permission/ NOC of |
/ ) L S b
7 Sh. | Gupta Water Engaged in illegal 150000 | One Lakh
/ Radheyshyam | Suppliers, abstraction of - Fifty
| Gupta Rawat Mohalla, | groundwater without ‘ Thousand
| Rawatbhata, prior permission/ NOC of
' Chittorgarh CGWA

. fQ
-
N ! (.

-~



Rajasthan State Pollution Control Board
Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004
Phone :0141-5159699,5159604 ¢-mail : member-secretarviairpeb.nic.in

l'oll Free Help Line No. : 18001806127 Ext. 7

Office Order
F- (E-Comp- 01) RPCB/ECC/ /1 ¢ 4o qu Date: 27.08.2019

Sub:  Directions for depositing of Environmental Compensation under section 33A of
the Water (Prevention and Conwrol of Pollution) Act. 1974 and section 31 A ol the
Air (Prevention and Control of Pollution) Act. 1981 in compliance ol orders of the
Hon'ble Supreme Court in Writ Petition Civil No. 375/2012 Paryavaran Suraksha
Samiti & Anr. Vs Union of India & Others and the Hon'ble National Green
Tribunal in Original Application No. 606/2018 - Compliance of Municipal Solid
Waste Management Rules, 2016.

5 Whereas section 24 of the Water (Prevention and Contral of Pollution) Act. 1974
(hereinafler called as the Water Act) provides that no person can cause or permit any
poisonous, noxious or polluting matter, determined in accordance with such standards
as may be laid down by the State Board, to enter into any stream or well or sewer or on
land.

2. And whereas section 25/26 of the Water Act provides that no person shall without the
previous consent of the State Board establish or lake any steps 1o establish, any
industry, operation or process or any treatment and disposal system or any extension or
addition thereto, which is likely to discharge sewage or trade effluent into a stream or
well or sewer or on land or bring into use any new or altered outlet for the discharge or
sewage or trade effluent or begin to make any new discharge of sewage or trade
effluent.

35 And whereas section 21 of the Air (Prevention und Control of Pollution) Act. 198]
(hereinafler called as the Air Act) provides no person shall without previous consent of
the State Board, establish or operate any industrial plant in an air pollution control arca,
which is likely to cause air pollution in environment and discharge or cause or
permitted 10 be discharged the emission of any air pollutant in excess to the standards
laid down by the State Board.

4, And whereas the establishment/ entity (hereinafter referred to as the industry i, whose
name appears under column 2 in the list enclosed at Annexure-1 is engaged in
operating an industrial plant / operation / process at the place mentioned under column
3 against its name in the list enclosed at Annexwre-1 and during the process the
industry discharges water and/ or air pollutants.

S And whereas the industry has been reported o have violated the provisions ol the Adr
Act and/ or Water Act in the manner stated under column 4 against its name in the

enclosed list at Annexure-1, e
; (\‘ ?3’7[‘



Rajasthan State Pollution IControl Board

Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004
Phone :0141-5159699,5159604 c-mail : member-secretary /@ rpeb.nic.in
Toll Free Help Line No. : 18001806127 Ext. 7

6. And whereus the above observations indicate that the industry has lailed ¢ comply
with the provisions of Air Act and Water Act and various directions ot the Hon'ble
Courts and Hon'ble National Green Tribunal (NGT) and/ or by making discharge of
effluent/ emissions has caused grave damage to the environment which can be
categorized as significantly huge with grave consequences on the environment. public
health and flora & fauna.

7. And whereas the Hon’ble Supreme Court in Writ Petition Civil No. 3752012
Paryavaran Suraksha Samiti & Anr. Vs Union of India & Others and the Hon'ble NG
in Original Application No. 606/2018 Compliance of Municipal Solid Waste
Management Rules, 2016 and in several other cases has directed the Board to tmpose
Environmental Compensation on  all the individuals’ units  industries nunes,
institution/ entities ete. who are causing damage 1o the environment on the principle of
‘POLLUTER PAYS’.

8. And whercas Hon'ble NGT has issued the directions (o impose LEovironmental
Compensation on the non complying polluting units and has directed the Board 1o
implement the same for restoration of environmental damages caused to the
environment.

9 And whereas the industry is liable to pay damages i.c. Environmental Compensation on
the basis of ‘Polluter Pays Principle’ as directed by the Hon’ble Supreme Court in
various orders and Hon’ble NGT.

10.  And whercas the Board has estimated the amount of interim environmental
compensation to be levied on the industry as mentioned under column 3 against its
name in the list enclosed at Annexure-1 on the basis of Polluter Pays Principle.

I1. And whereas the State Board in performance of its dutics under the Acts, is competent
to issuc any directions under section 33 A of the Water Act and section 31 A of the Air
Act in writing 1o any person, officer or authority and such person. otlicer or authority
shall be bound to comply with such directions.

In view ol above, the State Board in exercise ol the powers conferred upon it under
section 33A of the Water Act and 31A of the Air Act and for performance of functions under
the Acts, hereby directs the industry to deposit the amount mentioned under column 3 against
its name in the list enclosed at Annexure-1 as Environmental Compensation on the basis of
‘Polluter Pays Principle” within 45 days of receipt of this notice. The LEnvironmental
Compensation may be deposited through a demand draft drawn in favour of the Member
Secretary. Rajasthan State Pollution Control Board. Jatpur.

Please be informed that in case of failure to deposit the Fnvironmental Compensution

the industry will be liable for tollowing actions:-



Rajasthan State Pollution Control Board
Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004
Phone :0141-5159699,5159604 e-mail : member-secrelaryviarpeb.nic.in
Toll Free Help Line No. : 18001806127 Ext. 7

i.  Consent to establish and/ or consent to operate shall be refused’ revoked without

any further notice.

1. Legal action including filing of Execution Application belore the Ton'ble NGT
may be initiated against the industry and its owners/ occupiers.

iii.  Any application for grant/ renewal of consent (o establish or Conseni 1o operate
shall not be entertained by the Board.

iv.  After 45 days the industry shall be liable to pay additional amount @' 10% ol the
total amount of Environmental Compensation for each month or part thereot dll
deposition of the Environmental Compensation.

It may be further noted that failure to comply with these directions is a criminal
offence, punishable with imprisonment for a term which shall not be less than one year and
six months but which may extend to six years and with fine under section 41(2) of the Water
Act and section 39 of the Air Act and the industry shall be closed immediately without any
prior notice.

Encls — Annexure- |,
Yours Sincerely,
SA
(Shailaja Deval)
Member Secretary
F- (E-Comp- 01) RPCB/ECC/ 11 & 40 229 Date: 27.08.2019
Copy 1o following:-
I M/is o (Name and Address as per column no. 2 and 3 of the enclosed
Annexure-1).
2. Chief Accounts Officer, Rajasthan State Pollution Control Board, Jaipur.

Group In Charge (Mines, Stone Crusher & Dimensional Stone’ Textile/ MUID),

(V3]

Rajasthan State Pollution Control Board, Jaipur.

4. Regional Officer, Regional Officer, Rajasthan State Pollution Control Board. Jaipur
(South)/ Pali/ Chittorgarh to ensure compliance of the directions passed by the Board and
ensure closure of the industry in case of failure to deposit the Enviranment
Compensation within the stipulated time.

5. Master File, Environment Compensation Cell, Rajasthan State Pollution Control Board.
Jaipur.

6. Guard File. "\'\ N /) ,,3
MemBer SeCitiary



| Agenda| Name of the Address Violations
i. item industry
|
| 1 — T F+———— G
(101 [ JKProcess | E-48. Mandia |1 Additiona machineries
| Road Industrial | installed.
Area, Pali ii. Valve tampered
illegaly to discharge
| effluent.
ili.  Untreated effiuent
disposed in unscientific
manner outside industry
premises.
102 Naveen Mehta | E-244,  RIICO | i. Additional machineries |
Industrial Area, | installed.
Punayata, Pali |u Untreated  effluent
| disposed in unscientific
manner outside industry
;prenﬂses_ ;
1103 _~ M/s __S-hreé"_Waram No. 2, '-_Miner'alized water |
< Charbhuja Pannadhay | industry operating
Sheetal  Jal | School Building | without consent since |
Dhara Campus, Near 11.11.2018
' Charbhuja
Tempile, ;
Jhalarbawdi, |
| | Rawatbhata,
‘ Chittorgarh
104 | M/s Himank | Ward No.3, | Mineralized “water
& | lce Factory & | Hammal industry operating
' Jaldhara Mohalla,Rawatb | without consent since
hata, | 04.01.2014
Chittorgarh l ,
S MIs Sunder | Ward No. 5,_ | Mineralized "'Water!
Cold Water Opp. Dadi | industry operating |
~ Amma Lounge, | without consent sincei
Rawatbhata, 1 04.11.2016 =
Chittorgarh
| . . SR (SRPRTNS N S ST AR N il |
b /e X
/k/_ ‘r' = "‘)___/

Amount of interim
Environmental

Compensation
recommended (in Rs )
| 5
In figures | In words
100000 One Lakh
|
|
75000 ! Sevénty Five
Thousand
150000 One Lakh
Fifty
Thousand
750000 Seven Lakh
Fifty
Thousand
450000 Four Lakh
Fifty
Thousand
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‘Agenda Name of the | “Address
item i industry
3
' M/ Bhavishya | Plot No. 12, |
/ Sheetal Ward No. 1,
Ly Jaldhara Near Petrol
| Pump, Om
' Shanti  Nagar,
| Charbhuja
; | Jhalarbawdi,
| ' Rawatbhata,
; ‘ ' Chittorgarh
\ \
,% /1/ “J!d’ﬂwt
. \ 0 J g

~ Violations  Amount of interim
Environmental
Compensation
recommended (in Rs )
. 4 5
R - T *_ln figures In words
Mineralized water 150000 One Lakh
industry operating Fifty
without consent since Thousand
25.10.2018
/ { B o
DY 1%
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